
RAJYA SABHA [28 February, 2000] 

The House reassembled after lunch at three minutes past two of the 
clock, THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) in the Chair. 

SHORT DURATION DISCUSSION 

Failure of Government of India to Prevail upon Gujarat Government to 
withdraw Circular Removing the Ban on its Emmployees Participating 

in R.S.S. Activities. 

DR. MANMOHAN SINGH (Assam): Mr. Vice-Chairman, Sir, I rise' to 
raise a discussion on the failure of the Government of India to discharge its 
constitutional responsibility to protect secularism which is one of the basic 
tenets of the Constitution of India by not prevailing upon the State Government 
of Gujarat to withdraw the circular removing the ban imposed on the State 
Government employees in participating in the activities of the R.S.S. 

Mr. Vice-Chairman, Sir, ours is a system of Parliamentary 
democracy. Secularism is also a basic tenet of our polity, and I submit to you 
that the safeguarding of parliamentary democracy and the secular values 
requires that the civil services in our country should be totally neutral when it 
comes to political affiliations. I recall, when the role of civil services was being-
discussed in the Constituent Assembly in 1948 or 1949, Sardar Patel had 
warned the country that if the political neutrality of our services is not ensured, 
then we will have a system of administration which will not be able to 
implement the constitutional scheme of things which the Assembly was then 
debating.   . 

. Sir, for the successful functioning of our parliamentary democracy, for 
the safeguarding of secular values which we all cherish, it is absolutely 
essential that our Civil Services should be seen to act in the most impartial 
manner. Political neutrality of our Civil Services, both at the Central and the 
State levels, is absolutely essential for the successful functioning of our 
system of parliamentary democracy. It is in this context, Sir, that I note with 
deep sorrow the attempts now being made to destroy this basic edifice of a 
politically neutral Civil Service which, I believe, has served our country very well 
thus far. Sir, I do not want to go into the history of the RSS, nor do I want to 
use any harsh words. In the RSS, there are people like the hon. Shri Nanaji 
Deshmukh. He is a person whom I greatly respect, but, Sir, to put it very 
mildly, the RSS remains a highly controversial organisation. We all know the 
circumstances in which the RSS was banned after the assassination 
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of Mahatma Gandhi, and the events of those days are vividly described in a 
book which was authored by Shri Pyare Lal, the then Secretary of Mahatma 
Gandhi. In that book, quoting Gandhiji, he described the RSS as a communal 
organisation, with a totalitarian outlook. Sir, we know when the RSS was 
banned, there were negotiations between the Government and the authorities 
of the RSS, and, after that, the ban was lifted. For the first time, 1 believe, 
RSS had a written constitution and, if I read correctly, article 4 of its 
constitution states that "the Sangh has no politics and is devoted to purely 
cultural work". And it is further stated in that article: "In consonance with the 
cultural heritage of the Hindu Samaj, the Sangh has abiding faith in the 
fundamental principle of tolerance towards all faiths." Sir, we all know, and I 
say it with great regret, that the Sangh has not lived up to these commitments. 
Its role in fanning communal strife has been documented by many 
Commissions of Inquiry; and, in this context, Sir, I draw your attention to the 
Report of the Jaganmohan Reddy Commission on Ahmedabad Riots (1969, 
the Report of the Madan Commission on Bhiwandi Riots (1970), Justice 
Vithayathil's Report on Tellfcherry Riots (1971), Justice Jitendra Narain's 
Report on Jamshedpur Riots (1979) and Justice P. Venu Gopal's Report on 
Kanyakumari Riots (March, 1982). Sir, we all know that although the RSS 
describes itself as a socio-cultural organisation, in practice, it makes no 
distinction between culture and politics. 

If you read the Organiser, or, the other organs of the RSS, there is 
nothing but politics in all those papers. The Sarsanghchalak, Shri Rajendra 
Singh, some years ago, came out with a scheme for amending the Constitution 
in a most fundamental form. And in this background, Sir, it is most unfortunate 
that the hon. Prime Minister has chosen to describe the RSS as a purely cultural 
organisation. I think that is the biggest joke of this century. The worst part is 
that what the Gujarat Government has done, the Central Government seems to 
have abetted it and encouraged it to remove the ban on the RSS. We know that 
the Gujarat circular talks of a circular issued by the Government of India dated 
13th July, 1999. And in this circular, the Central Government seems to have told 
the Gujarat Government that the RSS is not a banned organisation. That 
certainly is true. It is true that after the demolition of the Babri Masjid, the RSS 
was declared unlawful, and that was set aside by the Justice Bahri Commission 
under the Unlawful Activities Act. But the ban on Government servants joining 
the RSS was imposed long before that. And that ban on non-participation of 
Government servants in the activities of 
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Jamat-i-Islami and the RSS was as a result of totality of considerations which 
weighed with the Government from time to time about the activities of these 
organisations. To say that an organisation is not illegal, in my humble opinion, is 
not a sufficient proof that it is a fit organisation for the Government servants to 
participate. No recognised political party is illegal. And, yet, no civil servant can 
join any recognised political party. Therefore, Sir, the Gujarat Government, 
taking advantage of this circular of 13th July, 1999, has done a thing which is 
totally unacceptable to us. In fact, Sir, in the interest of transparency, we would 
like the hon. Home Minister to place on the Table of this House the 
correspondence between him and the Gujarat Government, the exchange of 
letters; the letters on the basis of which the Gujarat Government has removed 
the ban on the RSS. If the logic of the hon. Home Minister is followed, I think 
that logic will lead him to remove the ban on the Central Government 
employees also participating in the activities of the RSS. Therefore, Sir, I 
submit that the hon. Home Minister should enlighten us about this exchange of 
letters between the Home Ministry and the Gujarat Government which form the 
basis of the decision taken by the Gujarat Government. Sir, the fact that the 
RSS is not merely an ordinary cultural, or, social organisation is not a new 
thing because this debate has been going on in our country for many, many 
years. I recall, for example, when the Janata Party Government was in power in 
the late 1970's, several non-BJP Members of that coalition had raised that 
issue. The dual membership issue was precisely an issue that the RSS is, for 
all practical purposes, a political organisation and cannot be equated to a 
merely social and cultural organisation. For all these reasons, Sir, what the 
Gujarat Government has done amounts to, in my humble view, an attempt to 
subvert the essential purpose of our Constitution. And the RSS, within public 
administration, whether in Delhi, or, in Gujarat, in my humble view, cannot 
serve the secular Constitution which we all cherish. For all these reasons, I 
feel, it is the bounden duty of the Central Government to advise the Gujarat 
Government to reconsider this matter. Unfortunately, what the hon. Prime 
Minister has stated has encouraged some other State Governments, like UP 
and Himachal Pradesh, to say that they also propose to follow the footprints of 
the Gujarat Government. I sincerely feel it is still not too late for the Central 
Government to appreciate the gravity of the situation and do the right thing to 
protect, in letter and spirit, the Constitution and public administration of our 
country. 
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Sir, it may be argued that what the Gujarat Government has done is 
merely a State subject. I don't want to go into the Constitutional niceties. But 
what the Gujarat Government has done has wide ramifications for the 
functioning of public administration in our country. If the lead of the Gujarat 
Government is followed by the Governments of UP, Himachal Pradesh and 
other States, I think: that would constitute a serious subversion of the 
Constitution of India and, therefore, I feel it is the bounden duty of the Central 
Government to intervene in this matter. 

Sir, I recall, some two or three years ago, the Maharashtra 
Government had decided to wind up the Srikrishna Commission. But the hon. 
Prime Minister at that time intervened, and in his wisdom he found it necessary 
to advise the Maharashtra Government not to implement that decision. 
Similarly, we feel, Sir, this is a grave issue which demands and calls for the 
intervention of the Prime Minister and the Government of India to protect and 
safeguard the Constitution of India. 

Sir, it is my honest conviction that a public administration ridden with 
RSS can neither serve our parliamentary system of Government, nor can it be 
expected to protect the secular values which we all cherish. Thank you. 

 
 �� ������  ��� ( ���78�� ) : ������N 	ह��, ���L� 
�9�N (�  ���� ��  ��� ���� �9+�� ��� 	6 �%� > ������N 	ह��, ��� �0 
(� 9ह S�����C[9 (��� ह�, �� (�  �9+�� ��.'�.'� (�  ��7�C 	6 �9*�9��� ह� 
�� �� �� �� 7�� �� (�  ���� (ह� $� ह�, �� 	6 (�: �9���� �ह= ह� > 
 
 ������N 	ह��, ह �9Z ह�� �� 8&P ह&� �( $&���� ��(�� ��  
'( �(&* 0� (�  	��	 �� ��(��� (	*+���� �� ��C (� 8�%�_� 	6 8��	0 ह��� 
(�  �0' ��} ��(�� (� �� S��7�C G�, �� �� ��  (� 	&J �(� $� > �9�N 
(�  ���� �9� ,� 7�� (� 	���� ह�  �( ह ��} ��(�� (� �9Z ह� �� ��} 
��(� �� ���� �99�( �� �� ���� ��C(��� (�  ���$*� (�: (�	 �O��� ह�  
�� (� 5� ��(�� (� �� 	6 }��� �%0 �ह= ���� +��ह' > �� �ह�� �( ,� 7���  
	6 7�C���( !�G�� (� �9�0 ह�, 9ह �9� ,� 7�� (� �9�(�� (��� ह�  > �7 ह 
7�� �0$ ह� �( �� (� (� 5� ��(�� �� ��&��C ह� �(�� ह�  �( 9ह ,� 7���  	6 
(& � (�*9�ह� (� �� �� (�  ��&��C �� �9+�� (��� (� 5� ��(�� 9 SC�� 
	��� �� (� (�	 ह� > 9ह ,� �� �9+�� (� ��L* �6$�  �7 9ह ��L* ह	���  
��	�� �'$�, 0��(� +���( �9�N (�  ���� ��  ��.'�.'�. (�  ��7�C 	6 (& � �9Z 
�& ' ह�, ,��0' ������N 	ह��, 	� ��9���  
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(��� +�ह�� ह� �  �( ,� ��8 	6 �7 ���9C�� �9�(| � �(� $� �� ���� �9+��� 
(� ���VJ (��� (� �����, �0%�� (� ����� �� 7�0�� (� ����� (� 
ह	 �� )� 3�	6#�0 ��,I� 	6 �0� ह�, �9�(�� �(� ह� �� ��� �C�� �� ह	���  
��8 	6 �9�9C�� 	6  '(��, ���(�� 	�  '(��, ,� ����5� (� 	��� $� ह� �� 
,� ����5� (�  �C�� �� ह	 ���0� 50 9Z� 	6 ���� ��8 	6 �������, 
�	������ �� C	* (� ���� +0� �ह�  ह� > 	&��  �	� 	6 �ह= ��� �( �$� �(�� 
��} ��(�� ��  ह 7�� (ह� ह� �� �)� ,�	6 ,��� ��C( ह��� (� ?� 
�9T(�� ह� > ��घ �� ,� ��8 	6 1925 �� 0�(� �� �( (�	 (� �ह� ह� > 
,5ह���  (: 7�� �� �� S��7�C 0$�' �� (: 7�� ,�(� 	&�ह (� %��� �3�, 
S��7�C ह#��� �b�  > �7 	&�ह (� %��� (�  7�� �� �$� ,�(�  �9+�� �ह= 7�0�� ह�  
�� ,�	6 ,�(� �ह�$ �ह= (� �(�� > 0��(� 	� ��9��� ह (��� +�ह�� ह� � , 
������N ��, �( �7 �9+��� (� ����� ह�, ���V!J (� �9����� ह�, �� 
�)� (�: ��$O�, +�ह�  9ह ��घ �� �	~G� �� (�: ��$O� ह�, �� 9� ���� 
�9+�� VJ (��� ह�  �	�� 	6 �� ,� 7�� (�  �0' (��� ह�  �( 0�$ ��(�  �9+��� 
(� �&�6  �� 0�$ �� ��(� �9�(�� (�6 �� ��(� �$� +0�'� �� ��घ �� 
���� �9+��C�� (� 75 ��0 �� �%�� +0� � �ह� ह�, ���� ��.��.�:, 
��.��.'	. (��K�� (�  0�$ �ह0� �� �%�� � �ह�  ह�  >...(������)... 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please, take 
your seat, Madam. This is a serious matter. Please do not interrupt. We will 
hear you also. 

 
�� ������  ��� : 	ह��, 	� ,��0' ��9��� (��� +�ह�� ह� �  �( 

ह� �0 �� ���� �9+��C��� (� S+�� �(�, ���0�#(0 �� # ��, 0�7� 4�3 
���� (�  	��	 �� �� �5 �&��(� (�  	��	 �� �7 �0 (��� ह� > $���C}	 (� 
�9+�� �� (: S(�� (�  ��$O�� (�  ���� VJ �(� $� > ,� ��8 	6 $��C� �� (� 
�9+��C��� 	���� 9�0� 0�$ ह�, ��.��.'	. (� �9+��C��� 	���� 9�0� ह�, ,� ��8 
	6 ���( C	� (�  	���� 9�0�, ���( ���(| ��� (� , ���( �9+��� (�  0�$ ह�  �� 
,��0' �9�9C�� 	6 '(�� (� ���+ ह	�� ��� ह�  > 0��(� �� ह �9�0 �� 
7��-7�� %b� �(� ���� ह� ��घ (� 0�(� (� , 	� �	��� ह� �  �( ह �9+�� �� 
���0� 50 ��0 �� +0� � �ह� ह�, ,�(�  7�' 	6 �(�� ��  �(�� S(�� (� ��	�$ 	6 
(�: ��9xKह (� ��9�� ह� � (�: ,�(� ���� '�63� ह� �� � S(# �ह= (��� 
+�ह�� > ��.'�.'�. (� 7�� (� 7��-7�� �O���, 7��-7�� (ह��, 8�� ,�(�  
���~��ह� 	� 	6 (�:, ��C�� ह�$� �� ह (��� +�ह��  ह�$�, (�: �9�G* ��C�� 
+�ह�� ह�$�, (�: ������� (� ��#� �6(�� +�ह�� ह�$�, 
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(�: 9�#�� (� ���� S�� �(~Z� (��� (� �9+�� ह� �(�� ह� > �� �P� 
(�6, ह	6 ��	6 (�: ��!a �ह= ह�, �� ���(� �(~Z� (��� +�ह6, (�6  
0��(� ��घ (� 7�+ 	6 0��� (� 	&��  �9T(�� �ह= 0$�� > �� ह� (�  	��	 
��, �� ह� �( ��(��6  �7 �ह� �� ��घ (�  0�$� �� S��7�C 0$�' $' �� (: 
(�I�* 	6 (� ��� +0�' $', ��घ (�  �� 0�$ ��(�� 	6 (�	 (��� G�, ��(��� 
(	*+��� G�, �� (� ��� 	6 �� ��� �( (�: A�� (�  ���7� �ह= �(� $� ���	6 
ह (ह� $� ह� �( ��घ (� V!J, �� ��घ 	6 (�* (��� ह� � ��घ (� 
�9+��C��� �� �(�� S(�� �� �&b� ह&� ह�, �� V!J (� ��(��� ��(�� 	6  
�ह�� (� ��C(�� �ह= ह� > A�� (�: (����, A�� (�: V9�G� (�#*  ��  ��� �( 
�ह= �� ह� �� �7 ह V9�G� �ह= ह�, �7 (�I�* 	6 (: (� � $' ह�  �� �� 
ह�� +&(�  ह�  �� ,� S(�� (�  S��7�C� (�  7�� ���� 	&�ह (� %�: ह� �� �7 ,� 
�9Z (� �� S+���� (��� (� ?� �G* ह�, ह 	��� �	� 	6 �ह= ��� > 	� ,� 
7�� (� ++x (��� ह&' (ह�� +�ह�� ह� � , �( ह	 �9+��C��� �� �&b�  ह&' 0�$ ह�> 
(�: ��	� �$� 	��?��# �9+��C��� (� ��	� ह� �� 9ह ��(��� ��(�� 	6  
(�	 (��� ह�, (�: $���C}	 (� 	���� 9�0� V!J ह�, (�: ,��,}	 (� 	���� 
9�0� V!J ह�, (�: �ह5�&,}	 (� 	���� 9�0� V!J ह� �� 7�(� (�  C	� (� �� 
�9+��C��� (� 	���� 9�0� (�: V!J �$� ह�, �� ?� �� (	*+��� (� �� 
S(�� (� �9+��C��� (� 	���� (� ��C(�� �ह= ह�$� ? ��(� ��C(�� ह�, 
ह	�� ��� ह�, �� ��C(�� (�  ���ह� 9ह ���� �9+��, ��	���(, C�~	( �� 
�5 S(�� (�  �9+��, �G*���� �� �9+��, VJ (� �(�� ह� > 	� ���� �5 
�	�� �� ����� +�ह�� ह� �  �( ?� �� 0�$ 4�3 ���� 	6 (�	 (��� ह� , 4�3 
����, 	ह��, �(�� � �(�� �0 (�  ��G �&3� ह�, +�ह�  9ह  ‘,�#(’ ह�, +�ह�  
(�: �� ह�, ��(� ���� �������( �9+��...(������)... �� 0�$ (�	 (���  
ह�, 9� ����� ह�  �( 9� �(� �9Z �� ह�  �� �(� �9Z (� �	G*� (��� ह�, 
��(� �� ��} ��(�� 	6 (�	 (��� (� ��C(�� ह� >*...(������) 
 

SHRI MD. SALIM (West Bengal) : It is a distortion of facts. He 
is referring to some circular. I challenge him to produce a copy of that 
circular. (�: �$� ��.��.'	. (� ��� ह�, 9ह ��(��� (	*+��� �ह �(�� 
ह� – ,��� $&	��ह 	� (���'> 	� ��(� +�06� (��� ह� � , � �� �� ���� 7�� 
(� 9��� 0���' � ��(& 0� ��%�,' ह��...(������) 

* Expunged as ordered by the Chair. 
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): I am 
confident... (Interruptions)... 

SHRI NILOTPAL BASU (West Bengal): It is a question of order. He 
cannot quote a circular. He should place a copy of that circular on the Table of 
the House. There is no such circular to the effect that* ... (Interruptions) 

SHRI MD. SALIM: Sir, he is referring to a circular. He is distorting the 
facts. ...(Interruptions)... Let him place a copy of that circular on the Table of 
the House. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Will you please 
sit down? ...(Interruptions)... 

SHRI MD. SALIM: Let him place a copy of the circular on the Table 
of the House; otherwise, he should withdraw his words. 

SHRI NILOTPAL BASU: He cannot quote a circular without placing it 
on the Table of the House Sir, we want your ruling. ... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): When your turn 
comes... (Interruptions) 

SHRI NILOTPAL BASU: Sir, we want your ruling. Before quoting it he 
should have placed it on the Table of the House. We want your ruling. It is a 
question of order. He must place a copy of the circular on the Table of the 
House. 

 
�� ������  ��� : �� 0�$ 	&�� 	�(� �6$� , �7 7�0��$� > 

 
 �� ��हU�� ���� : ,���  	 (�  ��� ������� (� �ह�  ह� , (	 �� (	 
��� (� ��  �	� 	� (���' ...(������) 
 

�B���� !V.��W� $�� X@�� ( 2Vह��) : ,�(� ���0�� ह� �( ,��� 
��O 7�0� �( �+ ह� ��' ...(������) 

DR. BIPLAB DASGUPTA (West Bengal): Sir, the thing is quite 
simple. The issue which we are discussing is whether it was legitimate for the 
Gujarat Government to allow Government employees to become members of 
RSS. That is the issue. He is justifying it by saying that   That is the point, 

*Expunged as ordered by the Chair. 
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which he is making.   It is a very important point.   Before making such an 
important point, he must substantiate his allegations. (Interruptions). 

THE VICE-CHAIRMAN (SHR1 ADHIK SHIRODKAR) : I have 
followed the arguments made by all the hon. Members. Kindly listen to me. ... 
(Interruptions). 

DR. BIPLAB DASGUPTA: Sir, it is not a question of argument. It is a 
question of facts. There is no such circular. 

SHRI MD. SALIM: Sir, if a Member refers to ...(Interruptions)... 

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, let them read the 
Indian Express....(Interruptions).... Let them read the Indian Express. ... 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Will you please 
sit down? ...(Interruptions)... When the Chair is standing, nobody will stand up. 
Let us follow etiquettes. If the Chair is standing, nobody will stand up. You 
have made your point. If he is not able to substantiate it at the end of this 
submission, we will strike it out. Please don't interrupt him. ...(Interruptions)... 

SHRI   MD.   SALIM: Sir,   he   should   withdraw   his   words. 
... (Interruptions)... 
 

�� ������  ��� : ������N 	ह��, ���� 	&��  ��� �� ह�, 	� 
��(� ��� �� 7�0 �ह� ह� �  > 	� ��&��C (P� $� �(...(������) 
 

DR. BIPLAB DASGUPTA: If I have understood your ruling correctly, 
your ruling is that if the Member is not in a position to substantiate his 
statement at the end of his speech, then, you will strike it off at the end 
...(Interruptions)... Is that the rvA'mgl...(Interruptions)... If that is the case, we 
will be very happy with it...(Interruptions)... 

  
�� ������  ��� : �� ,� ��ह �� 	&��  �ह= �7O� �(�� ह�> 	&�	6 

�� ���� ह� �	 ह� > ��� 	6 �� �9+�� +0 �ह� ह� ��(� �� 3�,9#*  (��� (� 
(��88 (� �ह�  ह�  > 

DR. BIPLAB DASGUPTA: If we have understood your ruling 
correctly, it is that if he does not produce evidence of it, then, that part of his 
speech will be deleted... 
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): It will be 
expunged. ..(Interruptions)... 

SHRI M. VENKAIAH NAIDU: I have evidence in the form of an article 
in the "Indian Express"...(Interruptions)... 

 
�� ������  ��� : �� ,� ��ह �� 	&�� �ह= �7O� �(�� ह�> 	&�	6 

�� ���� ह� �	 ह� > ��� 	6 �� �9+�� +0 �ह� ह� ��(� �� 3�,9#*  (��� (� 
(��88 (� �ह�  ह� > 
 

�� ��हU�� ���� : �K9�0 ��, �� 7b�  �X	��� ��� ह�> ह	��  
7��-7�� (ह� ह� �( �� ��(�  ��' ह& ' 	�0� �� 	� +�0', ह(�(� �� 7�� 
(���'> ...(������)... 

SHRI M. VENKAIAH NAIDU: It is a document which has not been 
challenged so far...(Interruptions)... Let them verify the fact and then come to 
the House...(Interruptions)... 

SHRI DIPANKAR MUKHERJEE (West Bengal): If the newspaper is 
a document, then a plain paper, which I have, is also a document... 
(Interruptions)... 

SHRI MD. SALIM: Sir, you don't listen to Shri Venkaiah Naidu. You 
just refer to the last line spoken by Shri Ramdas AgarwaL.(Interruptions)... If 
what he says is a fact, then, let him prove it...(Interruptions)... He does not 
have - the right to mislead the House... (Interruptions)... 

SHRI       M.       VENKAIAHNAIDU:*       ....(Interruptions).. It    has    
been        prominently    mentioned    in    the    "Indian    Express" 
...(Interruptions)... 

SHRI DIPANKAR MUKHERJEE: It is as good as a plain paper. I 
also have, with me, a plain paper...(Interruptions)... 

SHRI M. VENKAIAH NAIDU: * ... (Interruptions) ... They have 
politicised the Government ...(Interruptions)... Will you allow me to read an 
article?... (Interruptions)... 

*Expunged as ordered by the Chair. 
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SHRI NILOTPAL BASU: We want your ruling on this. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): I have already 
given my ruling that at the end of his submission, if he is not able to substantiate 
it, then, to that extent, it will be deleted. What else do you want?... 
(Interruptions)... 

SHRI NILOTPAL BASU: Our point of order is that he is misleading 
the House...(Interruptions) .There is a procedure... 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): There is no 
procedure that it should be done in the beginning or that it should be done at 
the time you dictate. Let us go by the procedure...(Interruptions)... 

SHRI D1PANKAR MUKHERJEE: He must say now that he is 
authenticating the document... (Interruptions)... Let him say that 
...(Interruptions)... 

  
�� ������  ��� : ������N 	ह��, 	���  ���� 7�� ���� �ह= 

(�>(������)> 	� 7�0 �ह� ह� �  ...(������) 

SHRI DIPANKAR MUKHERJEE: Let him give an assurance that this 
is an authenticated statement and that he will produce it before the House... 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): I have given 
my ruling. That is the end of the subject... (Interruptions) Nothing else will be 
recorded...(Interruptions) I have given my ruling... 

SHRI DIPANKAR MUKHERJEE: I have a point of order. I would like 
to know whether the circular, which is being referred to, is going to be 
authenticated by the hon. Member. Is it necessary to authenticate it or 
not?...(Interruptions)... I am on my legs. Is the hon. Member going to 
authenticate the circular, which is being referred to, or not...(Interruptions)... 

SHRI MD. SALIM:   Shri Venkaiah Naidu is showing some paper.* 
...(Interruptions)...   *  ... (Interruptions)... 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Mr. Salim, your 
anger is flying and your paper is also flying. Please take it away. 1 have given 
my ruling. 

*Expunged as ordered by the Chair. 
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�� �����8 ��ह ‘�Z�?’ : ह��, �� �� (��� ह�  > ...(������)... 

 

�� ������  ��� : �$� �� (& � (ह6$�...(������)... 	� X7� 	��� 
�&7�� 75� �ह= (� �(�� ह�  >...(������)... 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR):   Nothing will go 
on record till I say. ...(Interruptions)... 

 
�� ������  ��� : ������N 	ह��, 	� ��� �9Z �� ����  

�9+�� VJ (���  +�ह�� ह� � , �� �� ,� S(�� (� �a���� (� �9T(�� 
�ह= ह� > ह	 �7 '( �9Z �� �9+��-�9��	 (� �ह�  ह� > �(�� '( �9Z �� 
ह	���  �� ��(�  	���� ह� �(�� ह�  �� 	���� ह�, ह ह	 	���� ह� > 	� '( 7�� 
(� ��9��� (��� +�ह�� ह� �  �( ,� ��8 (�  �5�� ...(������)... �$� (�: 
��#B (�	 (��� ह� �� ����  ���� (�: �3!?0��8� �(� ह&� ह� �( 9ह 
)0�� ��	 (�  �5�$*� ���� $���9�C�� +0��$�...(������)... 	� ह 	��(� 
+0�� ह� �  �( ��घ ��  (: 7�� ,� S(�� (� घ�ZL� (� ह�, ��'�'� ��  घ�ZL� 
(� ह� �( 9ह ��8 	6 (� 90 ����(| ��( N�� 	6  (�	 (��� +�ह�� ह�, �5ह��� (�� 
���� ,w�� ���ह� �ह= (� �( 9ह �������( N�� 	6 (�	 (��� +�ह�� ह�, 9ह 
���9 ��	���( �� ����(| ��( N�� 	6  (�	 (��� �ह�  ह�  �� (�� �� �(�� 
V!J �� �(�� S(�� (� ��(�  R0�#)�	* �� (�: +&��9 �ह= 0b� ह� > �5ह��� 
(�� �(�� +&��9 (�  �5�� घ�ZL� �� (� ,C� � �C� �ह= �(� > �)� �� 
7��-7�� ह ?� (ह�� ह�  �( ��घ �������( ह� ? ��घ ��  घ�ZL� (� ह� �( ��घ 
�������( ���G� �ह= ह� . ��घ ����(| ��( �� ��	���( ��$O� ह� > 9ह ,� 
��8 	6 75 ��0 �� (�	 (� �ह� ह� �� ,� S(�� (� �9+��C��� �$� ���� 9�0� 
�	 	6 �� ,� ��8 	6 (�	 (��� �ह�$� > ��� (�: �ह= ��( ���$� > 0��(� 	� 
(ह�� +�ह�� ह� �  �( �� �(�� (� �7�*��� ह �ह= (ह �(�� �( �� ������� 
	6 (�	 (��� ह�, ������� 	6 �&Xह6  �ह= ��� +��ह' > 9ह �� ��$O� (�  ���� ह�, 
9ह �� �$O� (�  0�$ ह�  > 9ह ��� ��� +�ह6$�  ������� 	6 � ��6$�  �� �� 
��(� ��( �ह= �(6 $�  > 0��(� �5ह��� घ�ZL� (� ह� �( 9ह �������( N�� 	6  
(�	 �ह= (��� +�ह�� ह�, 9ह ��	���( N�� 	6 (�	 (��� +�ह�� ह�  �� �7 �( 
9ह (��� �ह�  ह�  > ,��0' ��(�  	&�ह 	6  ह 8^� ���� �( ��(� �������( (ह� 
��'$�, ह �7<(& 0 �5� ह�$� > �(�� ��$O� (�  �0' �� �7�*��� ,� 
S(�� (� 7�� (ह�� +�ह�� ह�  �( �5ह6  ������� 	6 ��� +��ह' � �ह=, �5ह6  
�������( �0 (� ���� ���� +��ह' � �ह=, ह �7<(& 0 
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�9�C���( ह�$�, ���9�C���( ह�$�, �����( ह�$� > (�: �(�� �� �0 � 
��$O� (� �� ����(| ��( N�� 	6 (�	 (��� ह�, �� �� ,� ��ह (� �7�9 3�0� 
���� � ह (ह� ���� �( 9ह ������� 	6 (�	 (��� ह�, ह �����( ह� > ��घ 
������� 	6 (�	 �ह= (��� +�ह�� ह� > ��(� ह घ�ZL� '( 7�� �ह=, ��(b� 
�� ह� +&(� ह� > 
 
 ,��0' 	� �9�N (�  ���� 3�. 	�	�ह� ;�ह �� �� (ह�� +�ह� �$� �( �� 
�$� +�ह6  �� �0% ����' ����घ+�0( �� (�, �}�� ��� �� (�, ����5� �� 
(� �( 9ह �������( ��#B 7��� > ��(�  �&��9 �� 9ह �9+�� (�6$�> ह	 ,� 
��� 	6 ��(� ������� 	6 ��� (� 5��� �ह= ��  �(�� ह�  > 7ह&� �� �������( 
�0 7�� ह&' ह�, ह	6 ,�(� �9T(�� �ह= ह� > 
  
 ह	���  ��8 (�  ���� ������� 	6 (�	 (��� 9�0� ��(b� 0�$ �b�  ह�, (& � 
0�$ �$� ����(| ��( N�� 	6 (�	 (� �ह�  ह�  �� �5ह6  (��� ����' , �5ह�  
������� 	6 C(� 0�� (� ?� �9T(�� ह� ? ������N 	ह��, �$� ह	 
0�$ �(�� �98�Z C	* (�  S�� � �(�� �	&�� (�  S�� ���ह"L& (� �9+�� �%6$�  
�� ,� ��8 (�  ���� ���ह"L&�� �� ,� S(�� (� ��9���ह���� ���� ह� ��'$� 
�� ��� 	6 ��(� ह	���  ��"4 (�  �0', ह	���  �	�� (�  �0', ह	���  S����� (�  
�0' ��G*( �ह= ह�$�, ह	���  S����� (�  �0' �&(��� ����  9�0� ह�$� > 	ह��, 
	� ह (ह�� +�ह�� ह� �  �(...(������)... 
 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Just a minute. 
May I request the Members? Please do not have this running commentary. 
You heard Dr. Manmohan Singh in silence. He is entitled to be heard in silence. 
...(Interruptions)... Please. ...(Interruptions)... Sir, please address, whatever 
you want to address, to the Chair. Don't address them. 

 
�� ��हU�� ���� : ��(� �&7�� �� ��ह"L&�� (� 7�� �&�(� ह	6 

%&8� ह� �ह� ह�, ह�� �� %&8� (� 0ह� ��b �ह� ह� �( 9ह ���ह"L&�� (�  
�%0�) ��ह"L&�� (� 7�� (� �ह�  ह� , ���V!J (�  ��C(�� (� 7�� (� �ह�  ह�  > 
,��� �� %&8� (� 0ह� ��b �ह� ह�>...(������)... 
 
 �� ������  ��� : (� 90 ��(� ह� 7�0�� (� ��C(�� �ह= 
ह�>...(������)...	� ��(� �� ��0��� +�ह�� ह� �  �( �7 ,� ��8 	6 �]	L 
ह&', �7 ,� ��8 �� �9�� �8� (�  ���� �]	L �(' $� – �� �	 7�.��.��. 
(� ��(�� �ह= G�, �� �	 9����� �� SC��	��� �ह= G�, �� �	 0�0 
7ह��&� 8���� ��  
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SC�� 	��� G� > �5ह��� (ह� �( ��8 �� �]	L ह&� ह�, ह	6 �� �9��� (� 
�P�� ह� �� ह	���  ��8 	6 �(� ह	���  �	�� (� �����( V9�G� 	6 �ह�$ 
(�6 > �5ह��� �� �	 ��.'�.'�. (�  0�$� (� �ह9�¡ �(� G� �� ���� 
(ह� �( �� ह �� ���90 (� (�	 ह� ,�(� �����0', ��<0� (� �N� (��', 
��<0� (�  ���� (�	 (��' – ह 0�0 7ह��&� 8���� �� ��  (ह� G� > 0�0 
7ह��&� 8���� �� �� ��(� �	!5�� �(� G�> ...(������)...�7�*��� �(�� 
(� �7��� (� �9T(�� �ह= ह� , ...(������)... �7 0�0 7ह��&� 8���� �� 
��घ (�  �9� ��9(� (� �	!5�� (� �(�� ह�  �( �� �,' �� 26 ��9�� 	6  
8��	0 ह�,' �� �� �	 ?� ह 7�� �ह= G� ? ��घ �7 �� 0�(� �� �( 
��� �9+��C��� �� +0 �ह� ह� > ��XS���( ��$� (�  ��	 �� (�# �(� ���� ह� 
�� �7 )� ¢�(� �#3 �����E ह�, ह �7 7��� $� 7��6 ह�  > ������� 	6 ���� 
�9�G� (� ��� (��� (�  �0' ...(������)... 

 
[
6�5�62� �ह���� 6�]���� ह�^] 

 
 	�)� +�ह�� ह� �  , ��ह{ �� ��  +�:��E �#�( (�  �	 (ह� 
G�>...(������)... A�� (�: 7�� �ह= ह� > ��	6 �� �$� (�: 7�� ह� �� 	� 
���� 7�� O�( (� 0��� ह� �  > 	� �� �	 ��#� 7�0( G�, ,��0' ��� �ह= G� 
> ह 30-35 ��0 �ह0� (� 7�� ह� > 
 
 +# ������  ��7� : 	&��  0$�� ह�  �( ��(� 62 (� 7�� ���� �ह= ह�  
?��( 62 	6 ��(� ��( (& � �0$ G� > �7 ����� ह�  >...(������)... 
 
 �� ������  ��� : 	&��  0$�� ह� �( ��(� 62 (� 7�� ���� �ह= ह� 
?��( 62 	6 ��(� ��0 (& � �0$ G�> �7 ����� ह�  >...(������)... 
 
 
6�5�62�: �7 ��� 8���� �� ��(� 7�� �&��' > ��(� 	�(� �'$� 
�� �� �� ���	 �� �9�7 ����'$�>...(������)... �7 �� 0�$ �&� 0���' 
�( 9ह ?� (ह �ह�  ह� > 
 
 #� ���� �.V� ��V.�� ( �0� 1���) : ,5ह���  �� ��(& 0� (�# �(� ह�, 
9ह� हX(� ��%� �6  >...(������)... 
 
 �� ������  ��� : ह �� �	 77x� (� �ह�  ह� , (| �� (��(�  ,5ह6  
�7O�� ��' >...(������)... 

 
6�5�62� : �� 7��O' > 	� ,���0' � $� ह� � >...(������)... 
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DR. BIPLAB DASGUPTA: Madam, let me tell you what has 
happened. ...(Interruptions)... While Mr. Agarwal was speaking, he mentioned 
that * This is what he said. (Interruptions) 

 

6�5�62� : �� 8���� �� 7��O' > 

 
 �� �"घ 21� �B�� ( 
C� 1��� ) : 	�3	, R9�,�# �) �3*� > 9ह 
R9�,�# %[	 ह� +&(� ह� > ��(�  7�� 7ह� ���� ह� +&(� ह�  > ह ��������� 
#�,	 9��# (� �ह�  ह� >...(������)... 
 
 �� ������  ��� : ,� �9Z �� P;0$ ह� +&(� ह� > 
 
 �� ����� �V� X��� ( �U�Z >� #`���) : P;0$ %[	 �ह= ह&: ह�, 
P;0$ ��� ह�>...(������)... 
 

DR. BIPLAB DASGUPTA: Madam,  we  wanted  to  know 
from the hon. Member where that circular was. Can he quote the number of 
that circular? Can he give us the date of that circular? Can he produce a copy 
of that circular? Obviously, he can't because such a circular doesn't exist. My 
point is this. The Vice-Chairman, who was in the Chair earlier, categorically said 
if the speaker could not produce the evidence on that point, then that part of the 
speech should be deleted. I am requesting you to kindly confirm that ruling, that, 
that part of the speech... (Interruptions) 

 
�� ������  ��� : ह ��� (� ��X���...(������)... 

DR. BIPLAB DASGUPTA : Also, Madam, it is not a question of 
argument. It is a question of facts. ...(Interruptions)... 

   
 �� �����8 ��ह ‘�Z�?’ : 9� 5�E����* �� ?9�# (� �ह�  ह�  �� ,�	6 
��(� ?� ��!a ह� �ह� ह� ? 5�E����* 	6 �� �9�0 �O�� ह�, 9ह �9�0 �7 
9� ��6$�  ��...(������)... 

THE DEPUTY CHAIRMAN : I will find out. ...(Interruptions)... I will 
look into the record and see what the ruling was. It is not proper for me just to 
ask the person who was sitting in the Chair before me. We never do such 
things. But, definitely, I will look into the record and find out what the ruling was. 
Whatever ruling the Chair gives, it is binding on the House. That 

* Expunged as ordered by the Chair 
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is clear. I think, the discussion which everybody was very keen to have is a 
serious discussion. You will have your concerns. It is much better that 
whatever Mr. Agarwal is saying or whoever else says, you listen to it and then 
ask questions or reply to it; then only, we will have a meaningful debate. But, 
in this chaotic manner, nothing will be reported properly. Nothing will come out 
of it properly. So, let Mr. Agarwal complete his speech. 

 
�� ������  ��� : 	ह���, 	� ��� �9Z �� ++x (� �ह� ह� �  , 

��	6 (� 90 �� ;7�&  	&��  �� (ह�� ह�  > ��(�  7�� 	� ���� 7�� (� �	�R� 
({� $� > 	ह���, ��� S(�� �� ���� 0$�� ���� ह� ��XS���(�� (�, �5 
�9Z� (�, 	� ��(� $ह��: 	6  �ह= ���� +�ह�� ह� �  0��(� 	� ,��� EP� (ह�� 
+�ह�� ह� �  �( ह	 0�$ ���� �(�� �������( �9+��C��� (�  �C�� �� �(�� �� 
(: S(�� (�  �N�� �� ���� 0$��� ह� , ह	��� �9��9 ह�, ह	 �� 0$��� ह�, �� 
�� 0$��� ह�  0��(� 	� '( ��9��� (��� +�ह�� ह� �  �( ��घ (�  7���  	6 �7 (�� �� 
++x ह��� ह� �� �घ (�  7���  	6 �7 (�� ��(�  (�	 (�  7���  	6 ++x ह��� ह� �� 
7ह&� �� 0�$ �6���#9 ह� ���� ह�  > 	� (ह�� +�ह�� ह� �  �( ,� ��8 (�  ���� ह	�� 
�7(� �	�� ��C(�� ��� ह� ���� �9+��C��� (� S+�� (��� (�  �0', ��(�  
�9���� (��� (�  �0' �� �� �9���� �� S+�� 	6 �$� ��घ �$� ��(0 $� ह�  
�� ��	6 ��(� �� ह	6 �8(�� (��� (� �9T(�� �ह= ह� > ���� ���� 
�9+��C��� (� S+�� �(� G�, �� ����  �# $' ,�	� ह	���  ��� ,0�� �ह= ह� �
> �� ��.��.'	. (�  7���  	6 	���  �&�� ह� �( 8�� ��(� ��"4� ��(�!F�8� 
�	�!R� (�  ($�� �� � $� ह�  > �� ��	6 ह	��� ��Z �ह= ह� > �� �$� '( ह� 
S��� 	6 �ह $' �� ह	��� ��Z �ह= ह� > ���� 7ह&� S+�� �(� G� (X&��}	 (�, 
���� �	��9��� �9+��C��� (� �� 	��?�}	 (� �� ह 70-100 ��0 �� �� 
(� �ह�  ह�  0��(� ��(�  �� �7 घ�	 –�)� (� (� 90 (& � 0�$ �ह $' ह�  �� 
��(� ह	���  ��� ?� ,0�� ह� ? ह	��� (��K�� ��#B ह�, ,�(�  ��� '( 7�� +�� 
�� �� }��� ����� G� 0��(� C���-C���  ,5ह���  �� C	*�����N�� (� 7��6 (=, 
�G�(�G� C	*�����N�� (� 7��6 (= �� ��� ��ह ,5ह��� ���� �9+��C��� (� 
S+�� �(�, ,�(�  7�� 9� 110 ह� $' > ,�	6 ह	�� ��Z �ह= ह�, �$� ,� S(�� 
(� !�G�� ��(� ह� �ह� ह� > ह	 2 G� 1984 	6  �� �$� �� ह	 200 (�  
����� �ह&�+ $' ह�  �� ,�	6 ��(� ?� �(0�) ह� ? ...(������)... 

SHRI MD. SALIM : Madam, is it the topic of this debate? 
...(Interruptions)... We debated for three days to find out the exact wording of 
the topic. 
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�� ������  ��� : ह ,�� �� ��7��C� ह� > �������� 	ह���, 	� 

ह (ह�� +�ह�� ह� �  �(...(������)... 
 
 
6�5�62� : ��(� �&��' �( 9� ?� (ह�� +�ह�� ह�  ? 
 
 �� ������  ��� : 	� ह (ह�� +ह�� ह� �  �( ��घ (� (�	 7��� 
$� �� �� घ#�� $' > ,�(�  ����  ?� ��9�� ह� �� ?� !�G�� ह�, ,�(� 
(�� 8��� 	� �� ;+�� (��' > ��घ 7��� �� �ह� ह�, �� घ#�� �� �ह�  ह�  > ��घ 
(� ��(� �9����9( ह� ��(� ���� घ#�� ��(� �� ��Z ह�$� 0��(� 9ह ��Z 
�� ��घ �� ?� ��(�0�� +�ह�� ह�  ? ����� ��(�  ��	��  	���� ह� > ह	���  
��� ��Z ��(��0' > �� ह	(� (�ह', ह	 ��(� �9�7 �6$�  0��(� 
��.'�.'�. ह�� 	��� �ह= ह� > �� ��.'�.'�. (� ++x ह�� (��� +�ह�� 
ह�, �� ��$O� ह�� 	���� �ह= ह�, ��(�  ��7�C 	6 �� ++x ह�� (� �� (� �(�� 
ह�? ...(������)... 
 
 �� ����� �V� X��� : 	ह���, ��.'�.'� ह�� 	���� �ह= ह�, ह 
�� ह	���  �0' 7b�  �T+* (� 7�� ह� > Let them admit it. Let it be said that 
there is nobody from the RSS in this Government; we will have no 
discussion on it. Let us agree on it...(Interrupations)… �ह�� �( ह	��� 
���(��� ह�, 	���� SC�� 	��� �� �� 0�(� $|ह 	��� �� �(, ��� 	���� �� 
(ह� ह� �( ह	 ��.'�.'�. (�  ह�...(������)... 
 
 �� '�.+�. a���b�� ( 
C� 1���) : ��$O� (�  P� 	6  ह�� �ह= ह�  > 
�9+��C��� �� �ह�$� ह� >...(������)... 
 
 �� ����� �V� X��� : 	�3	, �$� ��.'�.'�. (� ह�� (�: �ह= ह� 
�� ह	(� (�: S+�� (� EP�� �ह= ह� > Let them admit that nobody in the 
Government is from the RSS. We will wind up the discussion; we will 
have no discussion on this issue. 
 
 �� ������  ��� : 	���  ह (ह� ह� �( ��.'�.'�. ह�� ��$O� (�  
P� 	6 	���� �ह= ह�...(������), �� .'�.'� ह�� 	���� �ह= ह�...(������) 
 
 �� ����� �V� X��� : ���� 7��� �� S���36# ��#B (�  ह� , 
��.'�.'� (� ह�� (�: �ह= ह�, ह	 �3�(8� �ह= (�6$�  > �$� ��.'�.'� 
(� (�: �ह= ह�...(������) 
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�� ������  ��� : ��.'�.'� ��$O� (�  P� 	6 ह�� 	���� �ह= 

ह�...(������) 
 
 �� ��हU�� ���� : 	� 	6 (& � ह� �� 	&�ह �� (& � �� (ह �ह�  
ह�...(������) 
 
 
6�5�62� : �� 0�$ 7�O ��,'...(������),R0�� ��# 
3���...(������) �� ��� �� �(��� ��� 7�06$�  > 
 
 �� ����� �V� X��� : ��� �� 8&P ह&' ह�...(������) 
 
 �� ������  ��� : 	��� �$ह ह	���  �����(� �� 7�0 �ह�  G�  > 	� �� 
7�0 �ह= �ह� ह� �  > �C� �� ह� 7�0� �� �ह�  ह�, 	� �� 7�0 �ह= �ह� ह� � > ह ��(� 
3�	�]� �� ह� 	� ?� ({� > 
 
 �� 2$��� ��� ( 
C� 1���) : 	� ��	��� �� �� ����� +�ह�� ह� �  �( 
1979 	6 �ह�� �7 	������ ����: (� ��(�� G�, SC��	��� ��, �� ह	���  ��	��  
7�O�  ह�, 	���� SC��	��� �� �� �	 �9��8 	��� G�  > ह= �� ��ह�� ����� 
(� �9Z �O�� $� G�, ��.'�.'�. (� ��ह�� ����� (� �9Z, �� �7 
����  	���� ���� ��, �� ह�� 7�O�  ह�  �7�� (ह� �( ह	 ��.'�.'�. (�  
��� ह�, ह	��� ��ह�� ����� ह� > 	���� SC��	��� �� �� �	 �9��8 
	��� G�, 	���� $|ह 	��� �� �� �	 ��+�� 	��� G�  > 
 
 �� ������  ��� : 	&��  �)��� ह� �( � 8^� 	���  	&�ह 	6 3�0�� (� 
(��88 (� �� �ह� ह� > 	���  ह �ह= (ह�, 	���  ह (ह� �( ��.'�.'� ��$O� 
(�  P� 	6 ह�� 	���� �ह= ह� ,��0' ��(� ++x ?� (��� +��ह' ? � ��� 	6 
?� (��� +�ह�� ह�  ? 
 
 �� 2$��� ��� : �� $9* �� (�ह' (� �� ��.'�.'�. (�  ��� 
ह�, �� �& ����  ?� ह�, �� 7��0'...(������). 
 
 
6�5�62� : �� 7�0�� ����' > 
 
 �� ������  ��� : 	� ���� ��� 	���� ������ �� ��9��� (��� 
+�ह�� ह� �  > ह 	��� ����	 ;7�&  ह� �� 	� 8���� (�  ��G ��(� ह 7�� (ह�� 
+�ह�� ह� �  �( ,� ��8 (�  ���� ��� �	��� (�, ��� 9$� (�, ��� 0�$� (� 
�	�� P� � �ह�� (� ��C(�� ह� �� ��� ��C(�� (�  ���$*� ;ह��  �	�� (� 
�� ,� ��8 	6 ���� ��ह ��  
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���� �9+��� (� S+�� �� �9���� (��� (� ��C(�� ह� > ,��0' �7 ��घ ,� 
S(�� (�  �9+�� �� S���9 (��� ह� �� ��(�  �9P� ,� S(�� (� 7��6 (ह�� 
(� �9T(�� �ह= ह� > �� ���� S+��-�9���� ���� ���(�  �� (�� > 	� �� 
,��� (ह�� +�ह�� ह� �  �( ��घ (� �9���9( (ह= �� (�	 (��� ह�, 9ह 
�������( N�� 	6 ��, �� ह�$�, 9ह ��(��� N��...(������) �� 
��.'�.'�. (� V!J (ह= (�	 (��� ह�, +�ह�  9ह ��(��� (	*+��� ह�, +�ह�  
���� 	6 ह� � �&�0� 	6 ह� �� +�ह�  ��	���( N�� 	6 (�	 (��� ह�, �$� �� 
	6 �� �(�� �� ��  (�� �(�� �� ���� 0$�� ह� �( 9ह ��	�, �� 
��.'�.'�. (� ह�, ��(��� (	*+��� ह���  (�  ����  7�:	��� (��� ह�, (�	+��� 
(��� ह�, �N��� (��� ह� �� 	� �	� �(�� ह� �  �( ��(� ���� �ह� ह� 0��(� 
�� �( ��, (	 �� (	 ,��� 9Z� �� ��घ (�  �$ह-�$ह �� ह����, 0�%� 
0�$ (	*+��� ह�$�, 0�%� 0�$ (�	 (��� ह�  0��(� �� �� A�� (�: ���� �ह= 
0$� ह� �( �5ह��� (�: �� T��ह �(� ह� � �5ह��� ���� (�	 	6 (�	+��� (� ह�, 
7�:	��� (� ह�, �$� �(� ह� � ��(�� (� C�%� ��� ह�  � �(�� S(�� �� 
�N��� �(� ह�> 	ह���, A�� (�: ���ह�L (�: S��&� �ह= (��� > 0��(� 
'( V!J ��घ 	6 ���� ह� ,��0' ��(� (�: ��C(�� �ह= �	0�$�, A�� ,� 
��8 (�  S����� 	6 (�� �9�(�* �ह= ह� �(�� > 9ह �(�� �$ह �� (�	 (��, 
(� �� �� �9+�� �%� 0��(� �$� ��(��� (	*+��� ह� �� :	������ �� (�	 (��, 
:	������ �� S8��� (� (�	 (��  ह� ह	��� ��(��� (	*+���  �� ���N� ह�> 
ह	6 ��(�  �9+��� (� 7�C�� (� �9T(�� �ह= ह�  > ��(� ����� �� ��0� 
0$��� (� �P�� �ह= ह� > ��(�  ��	���( �9+��� ��, ����(| ��( �9+��� ��, 
C�~	( �9+��� �� �� ��0� 0$�(� �ह= +0 �(�� > S����� 	6 ��0� 0$��� 
(� 	�07 ह��� ह� S����� (� ��(��, S����� (� 7��C�� �� S����� (� 7��C�� 
(� ������ ह	���  ��8 	6  (�� �ह= �ह�> 	� ��(� C59�� (��� +�ह�� ह� �  �� 
���� ���� �9+�� �%�� (� 	�(� ��� > 7ह&�-7ह&� C59�� > 

THE DEPUTY CHAIRMAN: Now, Mr. Pillai. ...(Interruptions)... 

SHRI   MD.   SALIM:      Madam,   I   am   on   a  point   of order. ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: What is your point of order? 

SHRI MD. SALIM:   Madam, in the course of his submission Mr. 
Ramdas Agarwal   referred to a circular, which was objected to by me, * At 

   * Expunged as ordered by the Chair. 
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that point of time, I raised that point and I brought it to the notice of the Vice-
Chairman and told him that he was misleading the House because no such 
circular had been issued. The Vice-Chairman was wise and kind enough to 
say that the circular he was referring to should be placed before the House or 
the hon. Member should withdraw what he said in this regard after he finished 
his speech because rules do not provide it either in the midst or in the 
beginning of speech. The Vice-Chairman said that he would do so 
immediately after he finished his speech. He said the same thing at the end of 
his speech. Now he has finished his speech. I seek your protection and your 
ruling. ...(Interruptions). 

THE DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... 

SHRI MD. SALIM: Dr. Dasgupta also raised the same point and you 
had rightly pointed out that if any Member says something...(Interruptions)... 
Occasionally we change or withdraw what we say. ...(Interruptions)... But, 
whatever ruling is given by the Chair, that should be honoured. . 
.(Interruptions)... The hon. Member should honour that ruling. 

THE DEPUTY CHAIRMAN: I was in the Chair when you referred to 
that ruling of the Chair. If any speech in the House mentions any allegation, it 
has to be substantiated. If Mr. Agarwal has said that such a circular was 
there.:.(Interruptions)... Just a minute. ...(Interruptions).. Mr. Agarwal, you will 
have to substantiate whatever you were saying because it is being contested by 
the Members from West Bengal. If you do not have the circular, you cannot 
substantiate it; it is just a hearsay or you read it in a newspaper or somewhere 
or somebody told you; then you may withdraw it according to the ruling given by 
Mr. Shirodkar. 

 
 �� ������  ��� : �������� 	ह���, �7 	� ,� �9Z �� 7�0 
�ह� G�, 	���  7�0�� (�  ��G ��G 	���� ���� ��  ��!a (�, घ�� ��!a (� > 
ह ��(� ��C(�� ह�, (ह �(�� ह�> 0��(� �7 	� 7�0 �ह� G� �� 	&��  (	 �� 
(	 ���� 7�� (ह�� (� 	�(� �� ����  > 	���  �� (ह� ह�, 9ह ,� �C�� �� (ह� 
ह� �( �	�+�� ��� 	6 ह 7�� ��� ह�>...(������) 
  
 �� ����� �V� X��� : �ह= �ह= >...(������) 
 
 �� ������  ��� : �&���, 	� �� (ह �ह� ह� �  >...(������) 

228 



[28 February, 2000] RAJYA SABHA 

3.00 P.M 

AN HON. MEMBER: Madam, you go through the record. ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN:   Let him speak. ...(Interruptions)... 

You had your say. Let him have his say. Let him explain to me because 
whatever is said in the House, it is part of the record. I can always check it. 
He is making his clarification. Let me hear it first, then I will give my ruling. 

 
�� ������  ��� : 	ह���, 	���  �� (ह� ह�, ,� �C�� �� (ह� ह� > 

ह �%7�� 	6 ��� ह� �� ह�;3$ ह� �� 	� �	��� ह� �  �( ह	���  	���� ���� 
��  �� �� �0 �� ��7��C� ह�, ,�(� �{� ��� ह�$� > 
 


6�5�62� : (�� �� ���� ह� ? ...(������) 

SHRI GHULAM NAB1 AZAD: This newspaper was subsequently 
given by Mr. Naidu...(Interruptions)... 
 

THE DEPUTY CHAIRMAN: Sit down, please. ...(Interruptions)... aft  
  

��  ����� �V� X��� : ह 7�� 	6 �5ह��� ���>...(������) 
 
 �� �����8 ��ह ‘�Z�?: ह $0� 7�� ह� >...(������) �� $0� 7�� 
7�0 �ह�  ह� >...(������) 
 
 
6�5�62� : �K9�0 ��, �� 7��O' E�� > �K9�0 ��, ��(� �� 
��� ह�, �7 �� �C� G� �7 �� ह	��� ह� P;0$ �ह�� G� �� �7 �� ,C� 
ह�, �7 �� ह	��� 9ह� P;0$ �ह�$� > It does not matter. The ruling of the House 

has always been that whatever is said in the House, if it is of a nature of an 
allegation, it has to be substantiated. Now, many things appear in the 
newspapers. But, you do not have any authenticity that all these things are 
true. If you want to authenticate that newspaper report, I have no objection. It 
is entirely up to you. If you want to authenticate that this is a correct news item 
which appeared in a newspaper, it is up to you, then you will have to take the 
responsibility. 
 

�� ������  ��� : 	�3	, 	� ���� ...(������) 
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SHRI SATISHCHANDRA SITARAM PRADHAN (Maharashtra): It is 
not an allegation; it is a piece of information. 

 
�� �"घ 21� �B�� : 	�3	, ह (�: '0�$�8� �ह= ह� >  He has made 

a reference to �� �7 ��(� ��0�� ह� �G� �����  ��  �R0�: �(� ह� ��  what 
is the harm in it... 

SHRI     MD.     SALIM: Reference     to     a     non-existing 

c ircu lar'... (Interruptions)... 

 
 
6�5�62� : �� 7��O' > 

 �B���� !V.��W� $�� X@��: �)� ह	 0�$ �� ,�� ��ह (� ह9�0� 
�6$�...(������) 

 �� ����c6� V�� : ����-8��� 7�06$�  �%7�� (�  �C�� 
��...(������) 

�� �����8 ��ह ‘�Z�?’ : ...(������) ह��� 	6 (�: 5������ (�# 
�ह= �(� ��'$� ? 

THE DEPUTY CHAIRMAN: Mr. Salim, please keep quiet. If you want 
to handle it, you handle it. Then, the discussion will not take place. I want the 
discussion which is listed in today's List of Business to conclude in a proper 
manner. I am telling Mr. Agarwal, if he feels, I will look into the record. I would 
advise him that one should never authenticate a newspaper report. 

 
�� ������  ��� : 	��� 7�� �� (	 �� (	 (| �� (�(�  '( 7�� 

�&� 06 �)� �� ���� ���8 	� ��(�  	&���7( ({� $� > 
 
 
6�5�62� : ���8 �� �5ह���  ��� ह� – S��9� 	6> 
 

�� ������  ��� : 	� �� ��9��� (��� +�ह�� ह� �  �( 9ह ह ह� �( 
ह �� �9Z �� ��� 	6 �%� $� ह�, ह �(� �C�� �� �%� $� ह�  ? (�� 
�� �C�� �� ह� ? (� 90 5������* 	6 ह ++x �( ह� �( ��.'�.'�. ह (��� 
ह�, ��.'�.'�. 9ह (��� ह�...(������) ह�� ��(& 0� ह� $9�*	6# 
(�...(������) 

 

SHRI RAJUBHAI A. PARMAR(Gujarat) : There is a circular of the 
Government ofGujarat...(Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. Agarwal, just one minute. 
..(Interruptions)... As        a        Member        of       this        August 
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House...(Interruptions)...Just one minute ...(Interruptions)... As a Member of this 
August House, you should not question the wisdom of the Chairman... 
(Interruptions)... 

 
SHRI RAMDAS AGARWAL : I am not doing that 

...(Interruptions)... 	���  (7 (ह� ह�...(������) 

THE     DEPUTY     CHAIRMAN: Just     one     second. . 
(Interruptions)...The Hon. Chairman himself has given permission for 
discussion on this issue by various political parties. If the Hon. Chairman can 
accept that there is some issue which could be discussed on the floor of the 
House, I am not questioning it. But, you cannot say, 'How has it been 
discussed?" I have not given the permission. It is the Hon. Chairman who had 
allowed the discussion in the House...(Interruptions)...Now, don't go more into 
the details because you are getting into difficulty. Better say whether you are 
authenticating the newspaper report..:(Interruptions)...You withdraw it... 
(Interruptions).. 

 
�� ������  ��� : 	�3	 	� ���� '( �7�	8� (��� +�ह�� ह� �  > 

�� (& � 	���  (ह� ह� ��� ��� ��	6 	���  ह (ह� ह�  �( ह �9Z ह	�� ?� 
�0� > 	� ?9�T+� �ह= (� �ह� ह� �  > 	���  (ह� �( ?� �0� ?* ...(������) 	� 
ह 7�� (ह�� �� �ह� ह� �  �� 	� (ह�� ह� �  0��(� ,�(�  �ह0� �� 0�$ 	&�� ��( 
����  ह�  �( ह ?9�T+� %b� ?�  ह&� ? * O�( ह�> ,��0' ह ?9�T+� %b� 
ह&� > O�( ह� > �$� 	���  ��� 	6 ...(������) �(�� �����  �0 (�  7���  	6 (�: 
��+�� ह� �� ��(� 	� �� �%�� (� ��C(�� �%�� ह� �  �� 	���  ��� �� ��+�� ह� 
��	6 ह� ;3$ ह� �� (X&���# ��#B (�  	ह��&��9� ��  �$� ��(� %�3� �(� ह� 
�� ���� 7�� 	� (ह �(�� ह� �  > �0%� ह&� ह� : 

"The CP1 (M) in West Bengal changed the Service Rules so that the 

State Government employees could participate in politics, now it 

cries foul." 

This is the heading of a leading newspaper and I have not found any 
where, so far, any contradiction either from the party or from the 
headquarters. That is the reason why I believe that this      is      the      news      
which      has      come      in      a      leading 

        * Expunged as ordered by the Chair 
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newspaper and it should be correct. On that basis, I have said that the 
Communist Party has changed the Service Rules and, accordingly, their cadre 
is taking part in politics on that basis. The CPI (M) is a political party and if their 
cadre can enter into the Government service, it is all right! If it is all right, why 
are you raising that the R.S.S should be banned and all that... (Interruptions)... 
Madam, R.S.S. is a cultural organisation ... (Interruptions)... 

 
�� ��हU�� ���� : ह� ह� $� 	�3	 ...(������) 

 
 ��  ����� �V� X��� : '( ��[ 7�0�� (�  �0' �� ��[ 7�0 �ह�  
ह�...(������) 

�� ��हU�� ���� : ���� ��(�3*  ह�� ह�  ...(������) ���� (����� 
0�,' �$� ���� '( ह� �� ह	6 (�: �^��?8� �ह= ह�...(������) 

SHRI GHULAM NABI AZAD: Madam, let us keep the record straight. 
The hon. Member mentioned about the circular. At that particular point of time, 
this newspaper clipping was not there in his hands... (Interruptions)... 

SHRI RAMDAS AGARWAL: What are you saying?... 
(Interruptions)... 

 
SHRI GHULAM NABI AZAD : We have seen that 

…(Interruptions)... ���� (�  7�� ,�(� ह�3_9� �(� ह� ...(������) 
 

�� ��हU�� ���� : �ह0� 7�� ?� 7�0� �� �� ह	�� +�06� �(� 
ह�...(������) 

 
SHRI MD. SALIM: This is how they are resorting to falsehoods 

.(Interruptions)...Madam, he had not only misled the House on an earlier 

occasion, but he is misleading the House even now.  '( �� $0� �(�, ����� 
�� $0� �� �ह� �ह= ह���>...(������) 

THE DEPUTY CHAIRMAN : Dr. Manmohan Singh wants to say 
something. ... (Interruptions).... 

 
�� ��हU�� ���� : $&���� (� �(&* 0� ह	���  ��� ह� >...(������) 5�E���� 
����I�* �ह= ह� >...(������) 
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THE DEPUTY CHAIRMAN : I have asked the Leader of the 
Opposition. 

DR. MANMOHAN SINGH : It is our sincere desire to have a serious 
discussion on this issue and I would like the House and the Government to 
reflect. Even if you regard the R.S.S. as a socio-cultural organisation, you 
should ponder over what the hon. Chief Minister of Tamil Nadu has said that if 
R.S.S. is a socio-cultural organisation, then all political parties would set up 
similar socio-cultural organisations and that will be the end of the impartiality 
and the neutrality of the civil service that we are talking about. 

THE DEPUTY CHAIRMAN : Now, the matter is that he wants a 
discussion in the House. I will look into both the records and then I will give 
my ruling. Just now, let the discussion go on because in this controversy 
"whether he said it, he did not say it, it came in the newspaper, whether a 
circular is there or not", nothing can be said. It can be checked later. Now, 1 
will ask Shri Ramachandran Pillai to speak. 

SHRI S. RAMACHANDRAN PILLAI (Kerala) : Madam Deputy 
Chairperson, the Leader of the Opposition has raised an important issue. After 
the assumption of- power by the B.J.P. at the Centre, a deliberate organised 
attack is there against the secular and democratic polity of our country. This 
attack is extended to all secular and democratic institutions in our country. The 
manner of attack is two-pronged. One, there is a direct frontal attack against 
the institutions. There is an attempt of infiltration and trying to sabotage from 
within. This is the second type of attack that is being done. Madam, sectarian, 
intolerant and aggressive Hindu communal policies are being patronised under 
the B.J.P. rule in this country, and these attempts have created a very 
dangerous situation, not only to the democratic and secular polity of our 
country, but also to the very existence of the integrity and unity of our nation. 
Madam, lifting of the ban on the Government employees joining R.S.S. in 
Gujarat and its justification by the Ministers at the Centre is not a simple 
matter. It is not only a question of allowing Government servants joining 
political parties or engaging in political activities. This is not an isolated 
incidence. It is part of a process, it is part of a process of incidents taking 
place in this country ~ the attack against the filming of "Water" in Banaras, the 
withdrawal of books by the ICHR, the consistent attack against minorities and 
their institutions.   The argument of 
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the Gujarat Government and the argument raised by my hon. friend, Shri 
Ramdas Agarwal that R.S.S. is a socio-cultural organisation is not based on 
facts. The R.S.S. has a distinct political philosophy of its own. It gives a very 
narrow definition of culture synonymous with religion and it gives an entirely 
different interpretation of Hinduism and trying to impose its views on others. 
They also ask others to submit to their views. They believe in establishment of 
a Hindu rashtra. and they are striving for it. If this is not politics, then, what is 
politics? The RSS is more political than the BJP, and there is no justification in 
saying that it is a socio-cultural organisation and that employees can join this 
organisation. 

Madam, I find that this philosophy of the RSS is dangerous to India's 
integrity and unity. If the RSS is patronised and if Government employees are 
persuaded and induced to join the RSS, this will have very serious 
repercussions for the secular, democratic polity of our country. 

Madam, India is a country of rich diversities. We speak different 
languages. We believe in different religions. Our lifestyles are different. We 
have different ethnic communities. We have different cultures. It is a fact that 
there is unity among this diversity. The common will to live together is there, 
and this is the strengthening. 

Madam, if we look back at India's history, we have withstood waves of 
immigrations and invasions in the past. All the people who came to India before 
the industrial revolution in west became part of India. All contribute to the 
richness of India's composite culture. What helped us in withstanding-the 
attacks of these invaders? The flexibility, the tolerance, the openness and the 
give-and-take attitude. That helped us to maintain the integrity and unity of 
India. 

The philosophy now patronised and propagated under the BJP 
Government is against India's interests. The Rashtriya Swayamsevak Sangh 
is arguing arid branding tolerance as an act of cowardice. It is branding 
openness and flexibility as anarchy and indiscipline. It works for sectarian, 
intolerant and aggressive policies. If employees are allowed to join this 
organisation, if employees are encouraged to join this organisation, definitely 
the unity and integrity of our country will be in danger. This will also attract such 
trends in other social sections. The attempt of this sectarian group to hold the 
country to ransom should be definitely resisted. 
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I am glad that some of the partners of the National Democratic 
Alliance, particularly the Dravida Munnetra Kazhagam and the Telugu Desam 
Party, have come out opposing the action of the Gujarat Government in 
allowing its employees to participate in activities of the Rashtriya 
Swayamsevak Sangh. I nope more of N.D.A. partners will come out and show 
more courage and determination in resisting the attempt of the BJ.P. in 
patronising the sectarian policies and pratices. 

In the country the unity and integrity is now at stake. All patriotic 
forces should come forward unitedly to fight this drift, to fight these sectarian 
policies. The Central Government have to abide by the provisions of the 
Constitution and they are duty bound to protect the secular and democratic 
polity of the country. Instead of performing that act, they are encouraging 
those forces, which are attacking the secular aqnd democratic polity. Madam, 
all democratic forces shouid come forward to resist this attempt. 

With these words, I conclude. 

 

6�5�62� : 	�0��� _7��&<0� %�� �E	� : ��(�  ह�� �� �� ��	 

�0%� ह�  > ��(� �� ��.'	. ,¢�ह�	 (� > 
 
 *�B���� !V.��W� $�� X@�� ( 2Vह��) : �<0�ह '( _7��&<0� '( 
> 
 
 
6�5�62� : O�( ह�, �� 	� ,¢�ह�	 �� (� ��	 (�# ���� ह� �  ��(�  
(ह�� ��> ��(�  �0' ��)*  ���+ �	�# ह� �� 	&�� 0$� �( ²�: –²�: �	�# �� 
�� 7�06$�  �ह=, ,��0' �� ह� ���+ �	�# 7�0 ����' > 
 
 *�B���� !V.��W� $�� X@�� : 8&�]� �3R#� +��	³� ���ह7� > 

 	�ह��	�, ��.'�.'�. (�  	�0� �� ह&(� 	� (� ��) �� �� 
�����8� (� ��) �� 7ह&� ह� ����� $&\�$� ह� �ह� ह� �� 7�+ 	6 �}7���� 
(� �8(�� �� ह� ���� ह� > ह	 �	�	 0�$� (� 	&T��(� 	(�� ह� �ह5�&���� (� 
�ह\)& E �� �ह5�&���� 	6 �� ���(�� 	6 '(�� (� S�8*� ह�, ��(� \�+� 	6 
ह�ह�0 	6 (�	 �%�� > 	$� ��� ��ह (�  ,<��	-��-,0��	, �w+� 
(ह�����, ��[ 7��6 7ह� (�  ����� �: ह�, ��	6 	� ��) ��� �� ह 	ह��� 
(��� ह� �  �� (ह�  7$�� �� �ह= �ह �(�� �( 

*Transliteration of the speech in Persian Script is available in the Hindi version of the 
Debate. 
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��� ��X� �E� �O�� ह� 8�0� ह� C&�� ह�, 	� ��� �ह� ह� �  �( 	��� 	&<( (ह�� ह� '( �
$�$�-E	� ह� �ह= ,� 	&<( (� ���(, ह� 0Xह� ह�� %�� (� ���� �� �9�� ह�  
 
 '( ��) ��	 	6 �� (& � ह� �ह� ह�, (T	�� 	6 �� (& � ह� �ह ह�, 
����7 	6 �� (& � ह� �ह� ह�, ���(9��� 8!J�� �� (& � ��8 	6  (� �ह� ह�, ,� 
��8 (� �7�ह� (�  �0' ह� +��6 (& � (	 �ह= ह�> ,� ह�0�� 	6 ह	 �	�	 
�ह5�&������ (� )E* ह G� �( ह	 ,(´� ह�(�, 	&a�ह� ह�(� '( A�� 
S�K�	 7���� ���	6 �(�� ����	 � �(�� ��$���,��8� �� �(�� �	&�� (�, 
�(�� �ह� (�, �(�� ,}	 (� (�: %��� 	ह��� � ह���, 	$� �� 
��.'�.'�. (�  ��0��0� 	6 ��� %���µ (� 	ह��� �(� �� �ह� ह� �� 
	&���0) ��~#� ��  �� %���µ �� ��8�� 3�0� ह�, ह 7ह&� ह� $���� 	�0� ह� 
> 
 
 	�3	, ��.'�.'�. ��  �� (& � �� �(�, ��(� ���� '( ����% ह� > 
��(� �0�: (� ����% (� �� 0�$� ��  7�� �(�, 7&��: (� ����% (� �� 
0�$� ��  7�� �(�, 	$� �ह5�&���� (� ,}�� –_-�7{ (�  	&ह��)� 	ह�[	� 
$��C� G�, ��5ह6  '( 8�� (� ह���� �� 	� �ह5�&���� 	���� ह� �  > 9ह (0 (� �� 
�ह5�&���� G�, �� (� �� �ह5�&���� ह�, ��� 9�0� (0 (� �� �ह5�&���� �ह6$�  > 
	ह�[	� $��C� (� $�*� �� �& �� �(��� )� �� ? 	ह�[	� $��C� (� ([0 �(��� �(� 
? '( A�� ��(��70� ����� 8ह��� ह� ���(�  �0' (ह= �� ��, (�: �� �$0� �
�ह= �O� �(�� > �	�#� ��G� ��	 $�3�� ��� ���G� (�  '( 	�X7� G� ����� 
�ह5�&���� 	6  �Xह� ��� �� ����� (� +��¶ �0��� 9�0� 8	� (� ह	�8� (�  
�0' 7&�� ��� > %��, 7��6 ��� $:, 7��6 ���� $:, ��7��� 0$�� �ह�, �O�� 
�ह� > ,� 9J �9�0 ह ह� �( ��%� ��(��� (	*+����	 (� ��.'�.'� 
(� 	�X7� � 7���� (�  �0' 0�$ 7��� ह�? ?� �640 ह&(� 	� ,� %���� �� 
9��() �ह= ह�  �( �$� ��.'�.'�. �� ��7��� �O� 0� $: �� �)� �� �	�	 
��#BE �� ��  ��7��� ह�$�...(������) 
 
 
6�5�62� : ,�(� '( R9�,�# �) �3*� ह� > 
  
�� ������  ��� : ���� (ह� �( 	ह�[	� $��C� (� ह[��� ��G���	 $�3�� 
��घ (� 	67� G� �� ,� 	�	0� 	6 ���G� �� ��7��C� G� > 	� ह (ह�� +�ह�� ह�  
�( �7 �&S�	 (�#*  �� ��� 5��0� ��  ,� 7�� (� $0� ���7� �(� ह� �� 
�)� ��� �� ह�� ��ह����  (� (�: �G* �ह= ह� > 
  

�� 5����3��  1#�� ��घ� (
C� 1���) : 	�3	, 3�0�¢�#0� ह��� (� 
�	�0�3 �(� �� �ह� ह� > 
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����� �2��� ����� ( ������) : 	�3	, 	� '( 7�� ����� +�ह�� ह�	 

> ह �� 7��-7�� ��.'�.'�. (� 	67��8� (� 7�� 7�0 �ह�  ह�, 	� ह ����� 
+�ह�� ह� �  �( �(�� (� (�: ���� �� �( �	0� ह� ?� ? ह �� �9µ: ह� ��घ 
���9�� �� 0�$ �&b�� ह�  > ��	6 	67��8� ��	 (� (�: +�� �ह= ह� > ह 	� 7��-
7�� ,� 0�$� (� �	���� +�ह�� ह� � >  
 
 �� ������  ��� : �9�0 ह ह� �( ?� ,�(�  ��� ,� 7�� (� 
(�: �7�� ह� �( 9ह ��.'�.'�. (� 	67� G� ? 
 

  *�� ��हU�� X@� $�� (
C� 1���) : ह� �7�� ह� �( ��G���	 
$�3�� ��.'�.'�. (� 	67� G� > +���( ,�(� (�: ���� �ह= ह��� ह�, ,��0' 
ह� �7�� ह�...(������) 

DR. MANMOHAN SINGH: Madam, ...(Interruptions)... 

THE DEPUTY CHAIRMAN: One minute, please. Mr. Manmohan 
Singh wants to say something. 

DR. MANMOHAN SINGH: Gopaldas Godse, the co-conspirator and 
brother of Nathuram Godse, gave an interview to the Frontline on 28th 
January, 1994 in wntch it is clearly mentioned that both the brothers were 
members of the RSS... (Interruptions)... 

SHRI B.P.SINGHAL: ...But the Supreme Court and a High Court of 
this country are being disbelieved. ...(Interruptions)... 

 
*�� ��हU�� X@� $�� : ह� #�� ह� ��.'�.'�. 9�0� (� > A�� 

ह� ह�  ��.'�.'�. 9�0�...(������) 
 
 *�B���� !V.��W� $�� X@�� : 	� ह (ह�� +�ह�� ह� �  �( �ह�� �( 
	���  �	�� ह�, ,� 0�$� (� �,�3�0c�� ...(������) 
 
 �� ������  ��� : ��(�  �� (�� �� 3�?&	6# ह�  ? 9ह� �%7�� 
(� (��� ह�$� ���	6 �� �5ह��� (�# �(� ह�> ,��� 7b� '�0$�8� �� ,��� 
7b�  ��$O� �� 0$� �ह�  ह�  �� ह (ह �ह�  ह�  �( �5ह��� ह (ह� G� > $�3�� ��  
?� (ह� G�, ,��� ह	��� (�: ��7�C �ह= ह� > (�: �� ��	� ����C (�(�  
���� ��(� �(�� 
*Transliteration of the speech in Persian Script is available in the Hindi version 
of the Debate. 
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�� ��#B (� ��� (ह ��$� �� ?� �� 	�� 06$�  ? ��(�  ह�� �� �(�� ��  
����C (� ��� �� (ह ��� �( 	� (��K�� (� 	67� ह� � , A�� (ह�� �� ?� �� 
	�� 06$�  ? �G6�#(� # (��' �� > �$� ��(�  ��� ,�(� (�: S	�L ह�, (�: 
0�$0 S	�L ह� �� 7��,' > 

DR. MANMOHAN SINGH: I have given you the Frontline issue. If it is 
wrong, I think, I will be guilty. (Interruptions). I have given you the date of the 
Frontline issue-January 28, 1994.   (Interruptions). 

SHRI T. N. CHATURVEDI: He referred to the Indian Express, the 
news item which appeared in it. (Interruptions). 

SHRI GHULAM NAB1 AZAD: ...You had said 'circular'. 'Indian 
Express' was an afterthought. If you said 'Indian Express', we would have no 
problem. You initially said 'circular'. (Interruptions). 

 
����� ���� ��ह���� ( 6ef�� V"���) : 	�3	, ‘�� #0�:�’ 	6 ,�#�V� 

��� ह� > ��	6 ��) ��� �� ह 7�� (ह� $: ह� ...(������) 
 
 *�B���� !V.��W� $�� X@�� : 	� �(�� ��(& 0� (� ह9�0� �ह= ��  �ह� 
ह� �  > 	� ह (ह�� +�ह�� ह� �  �( ,� 0�$� (� �,�3�0c�� ह ह� �(...(������) 
 

THE DEPUTY CHAIRMAN : One second, please. Let me handle 
it. �� �%', ह �3�(8� �� ह��� ह� ?��( +��	�� ��ह7 �� ��	�8� �� ह� > �7��  
��	�8� 	��$� G� �� ��(�� ��  ��&	�� �� 9ह ���� ह� > �7 ह #�(�#�(� 
(��� �� �3�(8� (�  ���� (�: �w�� +�� �� ह�$�  �ह= �� �3�(8� (� 
��E<# �� �w�� �ह= ह�$� > ��(� 	�07 �� (& � �ह= ह�$� > ह��  �� 7���( ,8 �
ह�, �� �� 7�� (�(�  �$� (�: �3�(8� �� 0�$ (�6 �� 7�ह�� ह�$� > (�� 
	67� ह�, (�� 	67� �ह= ह�, �(��� ��(& 0� ���, ,� 7��� �� ?� 0��  ? ह�� 
	�	0� '( ��(& 0� (� ह� > �$� ��(� 	U��E� �%(� �� 0�$ �3�(8� 
(��� +�ह6  �� �� �� 7�� (�6 > ,�� �� ह�� �3�(8� ह� �ह� ह� >घ3� (� �� 
7�0 �ह= �(��  > �� 9�(�� ह� $', 9� ह� $' > �5�� ?� (��� ह�  �� �� 
++x ह� �ह� ह�, ���# �� �� ++x �ह= ह� �ह� ह�  > What was the past is not the 
point ? What should be the future is the main point ? What is the 
present and what should be the future, should be before us, not the 
past ? �� �� 	�ह�7��� (�(�  ���� ���+ �	�# 	6 �5�� ?� ह��� +��ह' �� 
�� 7�� (� 0���' 9��� 	� ��(� (ह��$� �( 7�O ��,' > 
 

               *Transliteration of the speech in Persian Script is available in the Hindi    
                version  of the Debate. 
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�B���� !V.��W� $�� X@�� : 	�3¸, ,� 0�$� (� �,�3�0c�� ह� 

ह� �( �ह5�&���� (�  ,� (<+� (� ...(������) 
  
 �� �����8 ��ह ‘�Z�?’ : 	�3¸, 	���� ��� �� ह �� ���� 
0$�� ह� �( ��G� ��	 $�3�� ��.'�.'�. (� 	67� G�, �� ,�(�  7���  
	6...(������) 
 
 *�B���� !V.��W� $�� X@�� : ���� ह� �ह= ����  �7�� �#(# �� 
�' ह� �� > 	�3¸, 	� ह ��* (��� +�ह�� ह� �  �( ह�	 �	���#� 
��ह7...(������) 
  


6�5�62� : �� �%', ह�	 �	���#� ��ह7 �9�7 ��  �6$�, (�)� �हX	� 
�%�� ह�, �9�7 �6$�  >...(������) 
 
 *�B���� !V.��W� $�� X@�� : 	�3¸, 	� ह ��* (� �ह� ह� �  �( 
,�(� �,�3�0c�� ह ह� �( �ह5�&���� (� '( ह� (<+� ह� �� 9ह ह� �ह5��  
(<+� �� ��� (<+� �� ���� 8���� (�  ��G (�	 �ह�� (� ह( ह 
0�$ �ह5�&���� 	6 �����  	�ह7 (�  0�$� (�  (<+� ह� �� (<+� �� ह ह	0� 
(��� ह�  > �ह��-�ह�� ��(� ,7���$�ह ह�  �� ,7���$�ह� �� 9ह ह	0� (���  
ह�> 9ह �7 ��.'�.'� (�  	67�* G�  ��5ह��� 7�7�� 	!��� (� ��b�� 	6 �&	�� 
��0 ��� �(� G� � (ह �6  �( 9� ह 0�$ �ह= G�  > 9ह�� 7�7�� 	!��� #� # �ह� 
G� �� 9ह�� �� 9J (� C�  �� 7�O-7�O (�(�  ��$� ��+ ह� �ह� G� �� �� 7b�-
7b�  ��� �� ह�� 7�O�  ह&' ह�  �� ���� ��(� $9* �� ��.'�.'�. (� 	67� 
(ह�� ह�  > 	� ����� +�ह�� ह� �  �( ?� ��.'�.'�. (� �ह��7 ह ह� �( 	!��� 
(� ��b� ��' ? ?� ��.'�.'�. (� �ह��7 ह� ह� �( 0�$� (� 0b� (�(�  
��8 	6 %��-%��7� ���� �(� ��' ? ?� ��.'�.'�. (� �ह��7 ह� ह� �( 
'( :��: 	�7!<0$ (� '( $�3� (�  ���� ��5�� �0� (� 	�� ��� ��' ? 
?� ��.'�.'� (� �ह��7...(������) 
 
 �� �����8 ��ह ‘�Z�?’: ह	 �� 7�0�� ����� ह�  >...(������) 
 

*�B���� !V.��W� $�� X@�� : (�8 ���� �( 	&U� ?� ह� > �� 7�0 
+&(�  ह� , ��� �&��' (� �� ��ह� ��%' > ?� ��.'�.'�. (� (<+� ह� ह� 
? (�� 

*Transliteration of the speech in Persian Script is available in the Hindi version of 
the Debate. 
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�� ��.'�.'�. (� (<+� ह� 9ह ��� 	&��  7��� ��' > ��.'�.'�. (� 
(<+� ह� 	!��� ��b��, ��.'�.'�. (� (<+� ह�  	!��� �� 	���� �� 
���7�� 0$���, ��.'�.'�. (� (<+� ह� ? :��: �	8���� (� S+��-S��� 
���� 	�ह7 (� �ह= (��� ���� ��.'�.'�. (� (<+� ह�  > ��%� �7 ह 
���� S+�� �� S��� (���  ह�  �� �����  	�ह7 (�  0�$� (� ह S+�� �� 
S��� ?� �ह= (��� ����  ? ह 0�$ ,��� %����( 0�$ ह�  �( �$� ,� ��ह 
�� �ह5�&���� (� ���(�� 	6 '(�� (� S�8*� (��� (� �5ह��� ,� ��ह �� 
(��88 (�, �$� ,�(�  $�� 8��)��� ह�(�� (� �ह= ��(� $� �� ह 0�$ 
	&<( (� %[	 (� ���� +�ह�� ह�  > ,��0' 	��� $&����8 SC�� 	��� �� �� ह� ह� 
�( �?&*0� �� ह� $&���� �� � ��)*  ��� 9���� �0� ��' 7!<( �� * (� 
�ह�  ह�  �� * (� �� ��(� ��' > ��� ��ह �� ����� (�0� (���� 0�(� (�  
��ह-��ह (� 7��0�� 7�0� ह�, '( 	&�ह ह� �� 7�� (�6, ��-�� 	&�ह (� 7�0� 
7�0� ���� ह� > S(�8 �� (& � (ह �ह�  ह�  , S�,	 �	���#� ��ह7 (& � (ह �ह�  
ह� , ह�	 �	���#� ��ह7 (& � (ह �ह�  ह�  > 	� (ह�� ह +�ह�� ह� �  �( ��8-�!J (� 
ह ���(� �ह= ह� �(...(������) ���O (� �+ ���7� (��� (�  �0' ह )���}	 
(� ���(� ह�>...(������) 
 
 �� �����8 ��ह ‘�Z�?’ : ,�(� ह 7�� * (��,' >...(������) 
 
 **�� �B���� !V.��W� $�� X@�� : 	�3¸, ,� 0�$� (�  �� �,�30 
ह� > '( (� ��	 ह�#0� ह� �� ��?&0� ���� �& ���� (�  ह�#0� (� 7&��-�0� 
(ह�� ह� > 9ह ह�#0� ��(� �&	�,��� ह� 9ह ,���0 ,�(� �ह7� ह� > 	�3	, 	� 
���� ह (ह�� +�ह�� ह� �  �( ��.'�.'�. �� ��7��� 0$��� ,� ��8 (�  �ह� 
	6 ह�, 9��� ह� ��#B 3�3� 0�(� (�  3�3� $&<0� %�0�� 8&P (� ��$� > 	� SC�� 
	��� �� �� �� ह ����� +�ह� �$� �( �$� ��.'�.'�. ��7��� �ह= 0$�� +��ह' 
�� �	��� ,�0��	� (� �(� 7&���� �� �� �ह8�$�*  (ह6$� , �(� 7&���� 
�� �� �� �	�� (� ��(6 $�  ��� �	��� (�  ��� ���(9�� (� 0��70 
0$�� $� ह� > ,��0' 	� (ह�� +�ह�� ह� �  �( A�� �(�� ����	 (� �� (� 4�9�B 
(� �8(�� �ह� ह�, ����� ,� ��8 (� �ह��7 (� �	�R� �(� ह� ��� ��(�� (� 
����-���� ,����	 ह��� +��ह' > 8&�]� > 

                    *Expunged as ordered by the Chair. 

**Transliteration of the speech in Persian Script is available in the Hindi 
version of the Debate. 
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6�5�62� : 7(9�� (� ��%6$�  �( ��-���0x	6�# ह� �� ��(� 
��) �� ��(�0 ��� ��'$� �� ��(� ��) �� �� ��(�0 ��� ��'$� > ��-
���0x	64� 93*  7(9�� ह� ��(�0 �6$�  > 
I 

SHRI SOLIPETA RAMACHANDRA REDDY (Andhra Pradesh) : I 
thank you, Madam Deputy Chairman, for allowing me to participate in the 
Short Duration Discussion. 

There cannot be two opinions on the discharge of the Constitutional 
responsibility to protect secularism not only by the Government of India and 
the State Governments; it is also the responsibility of every patriotic citizen of 
the country. We have adopted the system of parliamentary democracy, in the 
best interests of our country. Different parties have come to power ,both in the 
Centre and in the States, but the administrative set-up continues. A person 
once appointed in Government service remains there for 25 to 30 years, i.e. till 
his retirement. The parties voted to power are accountable and answerable to 
the people. The parties, in power, are thrown out, or, are susceptible to be 
thrown out of power, whereas the bureaucracy is neither accountable, nor can 
it be thrown out of power. Hence, our Party is of the firm opinion that the 
persons who are part of the Administration should be neutral, and no person 
should be allowed to join an organisation having visible or invisible 
connections, or links with any political party of the country. 

Our Chief Minister has stated unequivocably that the Government of 
Andhra Pradesh will not allow any employee to join or associate himself with 
an organisation having links with political parties. We are also glad that our 
hon. Prime Minister has categorically stated that the Government of India 
employees will not be allowed to join an organisation having links with political 
parties. 

Madam, the discussion in the House pertains to the Gujarat State 
Government which has withdrawn the circular, removing the ban imposed on 
the State Government employees to participate in the activities of the RSS. 
We feel that the Government of India cannot be blamed for this act of the 
Gujarat Government. Sir, we cannot deviate from our stand that the 
Government of India should not exceed its limits while dealing with the States 
and should confine itself to the provisions of the Constitution and strive hard 
to protect and strengthen the federal structure but, at the same time, we are 
unable to accept that the RSS is not having  connections with any political 
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party. Hence, I earnestly appeal to the hon. Prime Minister to prevail upon and 
advise the Gujarat Government to withdraw its decision of allowing the State 
Government employees to participate in the activities of the RSS. 

Madam, I also appeal, through you, to the Government of Gujarat to 
maintain the sanctity and neutraility of the Government employees and not 
allow any Government servant to participate in the activities of organisations 
including the RSS having connections with political parties. 

THE DEPUTY CHAIRMAN: Shri C.P. Thirunavukkarasu. What is your 
short name? 

SHRI C.P. THIRUNAVUKKARASU (Pondicherry): ARASU. 

THE DEPUTY CHAIRMAN: Next time, please write "ARASU"! ... 
(Interruptions)... 

AN HON. MEMBER: ARASU, not RSS! 

SHRI C.P. THIRUNAVUKKARASU: Don't have a fear like that. ... 
(Interruptions) ...I will be ARASU, not RSS. ... (Interruptions)... Call me 
'ARASU'. 

THE DEPUTY CHAIRMAN : 'ARASU' means what? 

SHRI C.P. THIRUNAVUKKARASU: 'ARASU' means "King". ... 
(Interruptions)... Don't call me "RSS". You call me'ARASU'. 

THE DEPUTY CHAIRMAN : Why shouldn't we call you "King"? 

SHRI C.P. THIRUNAVUKKARASU: I don't have any objection to that! 

THE DEPUTY CHAIRMAN :   Please speak. 

SHRI C.P. THIRUNAVUKKARASU: Madam, I thank you for 
permitting me to participate in the Short Duration Discussion. The controversy, 
at present, is whether Government servants can join the RSS and become 
members of that Organisation. We are not interested in knowjng whether the 
RSS is a social organisation or a political organisation, and we were against 
Government servants' joining a social organisation having links with a political 
organisation. The Chief Minister of Tamil Nadu, Mr. M. Karunanidhi, wrote, on 
9.2.2000, a letter to the Prime Minister of India. I am going to read the same. It 
is our stand. I quote: 
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"You may kindly recall that of late, a controversy is being kicked up 
on the issue of permitting the Government servants to join the RSS. The 
Government of India as well as the State Governments have already framed 
the Conduct Rules for Government Servants." 

You are well aware that all the State Governments and the 
Government of India have, in their rules specifically prohibited Government 
servants from joining political parties. Granting permission on the plea that an 
organisation is a social organisation will tend to open the Pandora's box. This 
will set a precedent for political parties to create their own outfits, under the 
pretext of social character, to attract Government servants into their fold. 
Ultimately, it will affect the administrative structure nurtured over a period of time 
and make inroads into disciplined forces like the Polfce, the Defence and 
other important services. This will lead to unnecessary problems. The 
Government employees are bound by the Constitution and they are 
responsible to the Government alone. This being so, a situation may arise 
where employees affiliated to different organistions, working in the same 
Department, may come into conflict and differences. You will agree with me 
that Government servants should not indulge in political activities and that the 
people should not lose faith in the impartial and apolitical functioning of the 
administrative machinery. We have many more important tasks in nation-
building. Our combined energies should not be frittered away on such 
contentious issues which may distract our attention as well as the attention of 
the people. I, very sincerely, feel that a consensus may be arrived at, 
forbidding the Government servants from joining social organisations having 
links with political parties. So, this letter has been addressed to the Prime 
Minister. Advaniji also replied in the papers; I have read those papers. It says 
that the Government servants, especially, the Central Government employees 
should not join any social organisation. As far as this point is concerned, we 
are satisfied. But with regard to the Gujarat issue, I would like to say that it is a 
State subject. The Central Government frames rules for the conduct of 
Government servants. The State Governments also, independently, frame 
rules for State subjects. If you are agitated over the matter, then, you raise 
your voice before the State Government, that is, in the Assembly of the State 
Government and say, 'This is against the rules, don't do like that.' Instead of 
doing that, you are raising your voice in Parliament. We are against that. I 
would like to again say that as far as the other parts are concerned, we are a 
part and parcel of the National Democratic Alliance. We 
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are united. We cannot be separated on this simple issue. You had raised your 
voice while I was reading out. That is a different thing. That is a different stand. 
At the same time, we are united and you cannot separate us at this juncture. I 
would like to say that if you try to do that, you will not be able to succeed. 
Again, I am repeating it. With great respect, I submit that you should raise this 
issue on the floor of the Gujarat Assembly. Since you lost in the elections, you 
are side-tracking all the issues. (Interruptions). You are raising this issue 
unnecessarily at present. Thank you. 

 
�� ���� ����( 2Vह��) : �������� 	ह���, $&���� ��(�� (�  

���� ��(��� (	*+���� �� �� S��7�C 0$� ह&� G� (� 9ह ��.'�.'�. (�  
(� � 	6 �ह=  �� �(�� ह� , �O� �0� $� ���0� �9��C 	6 �� ह	 0�$ ह�� %b�  
ह�  �� 	���� S���N (�  ���� 3�. 	�	�ह� ;�ह �� ��  �� �9�0 �O�� G�, 
�� �� ���� �ह	�� S(# (��� ह&' �� 7��� (� _� 	���� 	��� �� �� 
	���� $|ह 	��� �� ह�� 7�O�  ह� , ��(� ��� �(~Z� (��� +�ह�� ह� �  > 
	ह���, ��.'�.'�. '( ����(| ��( ���G� ह�, ह (ह�� 9�0� '( �	�� ह�  
�� ��.'�.'�. '( �������( ���G� ह�, ह (ह�� 9�0� ����� �	�� 	6 ह	 
0�$ %b�  ह�> �� ��.'�.'�. �$� ����(| ��( ���G� ह��� �� 7��-7�� ह 
(ह�� (� �9T(�� ?� ह�$� ? '( ह� ��#B (�  0�$ 7��-7�� ��.'�.'�. 
(� �N 0�(� ?� %b�  ह���  ? �7 ह	 ह (ह�� ह�  �( ��.'�.'� '( 
�������( ���G� (� ��	 ���� '( C�%� ह� > ,� �� }��� (& � �� (ह�� (� 
�9T(�� �ह= ह�  �( ��.'�.'�. ���� (� �� (�	 ,� ��8 	6 �(� �� �ह� ह�  
? 9� (ह�� ह�  �( 9ह '( ����(| ��( ���G� ह� > ,� ��8 (� ���(| �� ह� ह� A �( 
��� C	� (�  0�$, ��� ��Z�_� (�  0�$ �	0(� �ह6  0��(� '( C	* (� �ह��� 
0�(� ,� ��8 (� 	ह�� �9���� ��"4���� 7��� (� ([0 ��G���	 $�3�� ���� 
(�9� ����, ?� ह� ह	��� ���(| �� ह� ? ह ���(| �� �ह= ह�>...(V9�C��)... 
 
 �� 5����3��  1#�� ��घ� : 	�3	, �)� 9ह� 7�� �: ह� > 
 
 �� ���� ���� : ह 7�� �)� �ह= �: ह�, ह 7�� �9�: ��� 
ह�>...(V9�C��)... 
 
 �� 5����3��  1#�� ��घ� : 	�3	, ह �	¹� 7�� 7ह&� ��� �� +0 �ह� 
ह�>...(V9�C��)... 
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#� n ���2�� ��7� : ह 7�� 7��-7�� �'$� > 

 
 �� ���� ���� : ,� ��8 	6 ��.'�.'�. ��  �� (�	 �(� ह� �� 
��(�  ���� �� ��� ह&� ह�, �7 �( ह ��8 �ह�$� �� ,� ��8 (� ��~0�	6# 
�ह�$� �7 �( ,� ��8 (� �� �ह�$� �( ��.'�.'�. ��  ��"4���� 7��� (� ह[� 
(� ह� > ,�	6 (�: �� ��6 �ह= ह�  �( ह �घ5 ����C ���� �(� �� ,�(�  
�0' ��(� '( �ह=, ह���� 0�%� ��0 �( �&$���  �b�$�, ह (ह�� (� 
�9T(�� �ह= ह� > 
 
 	ह���, 	� ��(�  ���� 	���� SC�� 	��� �� (� ��� ,� _� 
�(| "# (��� +�ह�� ह� �  �( �� �� ����  ��8 ��  �9T9�� �(� 0��(� �� ?� 
'( C	* (� �	�� 	6 �9T9�� (�6$�  ? ���9C�� (� �&�N� (� $���#� ��(�  ह� 
��X	� ह�  > ��~0�	6# 	6 ���� 8�G 0� ह� �� ह	 0�$ �S'X70 	� ����  ह�  �( 
��	6 ��G �����N�� (� V9�G�  ह� 0��(� �� ���9C�� (� C}�� �b�: �� �ह� 
ह�, ��(� �N� (�� (��$� ? �� ह�� 7�O�  ह� , ह �� �ह= (�6$�  �� (�� (��$� 
? 7��-7�� ,� ��8 (� �0���, ,� ��8 	6 '( :��: 3�?#�º (� �0� ����, 
�� �� ��(� ���&J ���� ;�ह $9�ह� 	6 ह�, ��(� ��)���� (�� �� ��#B 
(�  	�7� (� �ह�  ह� , ह �7 ��) ह�, S	��L� ह� > (�� �� ��#B (�  	�7�� ���� 
(�#*  	6 ��(� ���9� (��� (� 7�� ह� �ह� ह�, ह 7�� ��"# ह�> ,��0' 	ह���, 
	� ��(�  	��	 �� ��(�� (� ��� �(| "# (��� +�ह�� ह� �  �( ,� ��8 (� 
�0�� 	� ����' > ���� 8�G %�: ह� ���9C�� �&�N� (�, ह	 �7�� �� 8�G 
%�: ह� ���9C�� (� ,��0' �� 8c#*   W&��8� 	6 ,� 7�� (� �O�� ह� �( 
���9C�� (� %��� ह� �� ���9C�� (�  	�0��� ��C(��� (� $&���� ��(�� (�  
���� %��� �ह&�+�� $� ह� > �� ह $&���� ��(�� ��  �(� �� �a� S��8 
(� ��(�� ��  �� (ह� �( 9ह �� (��� �� �ह� ह� > �#�� 	6 $|ह 	��� �� (� 
,�(�  �	G*� 	6 7�� �� �� ह� > �� 7��-7�� ,� ��) (� 7��� (� ��%� 
?� ह� ? ��%� � ��8 (� �$ (� 0�#� 	6 ?� ���� +�ह��  ह�  ? 7�7�� 	!��� 
(� ²ह��� (�  7�� '( 7�� ह ��8 �$ (� 0�#� 	6 $� G� 0��(� �� ��8 
8��� ह� > ह ,� ��8 (�  S��� �� ह&� ह� 0��(� �)� ह	 ह (ह�� +�ह�� ह�  �( 
(	 �� (	 '( C�~	( ��$O�, '( �	��, �� '(�	 ���� V� 0�(� ,� ��8 
(� �0� ���� +�ह�� ह�, 9ह ��.'�.'�. ह� ��� �� S��7C 0$�� $� ह� �� 
�5 ��(�� (�  ���� �� S��7�C (� �O��� ��8 (�  ��G ��� ह� > ,��0' 
	ह���, ह	 ��(�  	��	 �� 	���� SC�� 	��� �� (� ��� ,� _� �(| "# 
(�6$�  �( ��!T+� ��� �� $&���� ��(�� (� ह�� �� �9��8 ���� +��ह' �( 
���� ���9C�� �9��C� (�	 �(� ह� > 
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��.'�.'�. '( S��7��C� ���G� ह� �� �� �� S��7�C 0$� �ह�$�, ह ��"# 
ह�  > 	��� 	���� ह ह� �( ��.'�.'�. '( ����(��( ���G� �ह= ह�, ह '( 
�������( ���G� ह� �� 9� ������� (� ��#� �6(�� +�ह� ह�  > 9� ������� (� 
��#� �6(�� 7�� (�6 �� ��8 (� �0�� �� 7+�'� > 7ह&�-7ह&� C59�� > 

THE DEPUTY CHAIRMAN: I have to make an announcement that the 
Home Minister has to be in the Lok Sabha at 4.30 P.M. because there is a 
discussion on the same issue. So, I would like the Members to finish the 
discussion fast so that he can reply. I have a lot of names and they have got 
three minutes, five minutes, like that. So, if you can finish it fast, he can reply. 
Otherwise, the reply will be tomorrow. It will not be today. (Interruptions).... It is 
up to you. Okay. Then, we will have the reply tomorrow. Till 4.30 P.M. we will 
continue the discussion. Then we will let him go. Okay. Shri Janeshwar Misra. 

 
�� ����� 2�� (
C� 1���) : G�( � 	�3	 > 	� �7 (� 7�� �7 ��� 

	6 �� �� (5��� (�  +&��9 (�  ,0�(�  �� �� G� > 9ह�� �� �7 0�$ �	0(� 
ह	���  (�: �X	��9�� (� ह�� �ह�  G�  > ह�� �� �� (& � 0�$� (� ��� 	6 0b�� 
ह&' ��%� > (�: (ह�� G� �[G� �% 0����� �� �� (�: (�G� G� $L�8 ���� 
(�� > ���� �������( ��~#� ह	 0�$� (�  �%0�) G= > 9� 7��6 �5ह= (�  ��G� 
�7 ���$� (� �ह�  ह�  > 0��(� ह�� �(� ह	�� 73�, ���� ��%� ह� , %�� ��� 
�� (��K�� ��#B (� ��) �� $&���� (�  �9�0 (� �O���  ह& ' > ह	 G�3� ��� �	� 
�ह= ��' �( 	���� 	�   '(�� �� ��� 	6 �$b�, ह	 ?� (�6 ? G�3� ��� �( 
���� (� �& �9C� 	6 �%� �ह�  > �)� ह	���  ���G� ��  (ह� �( ?� (��$� ? ह	�� 
(ह� �( ह<0� 	+�_, %b�  ह�_ ?��( ��.'�.'�. �� ह	 0�$� (� 7&����� 
�$b� ह� > �7 ह	 0�$ 0b(�  G�, ���9~�#� 	6 ���� G�, ;�ह0 ��ह7 7�O�   ह�, 
ह	�� ����� G�, �7 �$b� (��� G�  ��+(� (��� G�  ,A�� �ह= ह� �7�� 
��+(� (��� ह� >'( ��� ह	���  ��	 ��ह7 �� '( 8^� (�  ,���	�0 �(�, 
9ह 8^� )����# G� �� �� �� V9�G� �� $: ��N 	ह�� (� ��) �( 
�(�� (� )����# 	� (ह� > ह	�� ����7 (� ��� �%7�� ��� ह�, ��(� '( 
��# ह�, ��� �� 0�$ �� �� 06 > '( 7ह&� 7b�  �8N��9�, ,#0� (� , �5ह��� 
7��� �( �(� ��) �� 	&���0�� �� ह�3$�9�� ��ह7 (�  ��T�� G�  �� ��$O� (� 
��� ���+� �� 0�  ���� (� (��88 (� �� �ह� ह� ...(�������) 	� ह 7�� ,��0' 
(ह �ह�� ह� �  �( �� �	 ह	6 �� 0$� G� �( 8�� �E	 ��ह7 }��� 7�0 $' 
0��(� ,� �~#(0 (� ���� (�  7�� 	ह���, 	� ,� �� (� ह� $� �( (ह= � 
(ह= ��+ 	6 '(�� �P� ह�, 
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��$O� �� ��� ��ह (� 7��� �� �ह� ह�  > (6 � ��(�� (� ��) �� �� (: 
��$O� ह� ���(�  (	*+��� � (�	 (��� 9�0�, ��(��� (	*+���� 	6 �ह= 
8��	0 ह� �(�� � ,�(� $���9�C� 	6 �ह��� �ह= 0� �(�� > 9� (� 90 ��"4� 
��9( ��घ �ह= ह�  > �	��� ,�0�	, �9T9 ;ह�&  ���Z», ;ह��  	ह����, ���� 
	�$* (: ��$O� ह�, 0$�$ 16,17 ��$O� ह� > ?� 9�ह ह� �( $&���� ��(�� 
��  ��"4� �9� ��9( ��घ (�  �0' 	����� ��  �� ���� (	*+���� (� ? �$� ��0 
+�b� ह��� �� �7(�  �0' ��9��� %�0 ����  > 8( ,��0' �� �� ह��� ह�, ,� 
8( (� �	���  (� (��88 (�6 �( �� ��� �	�� �� �&b�  ह� ��� (�  �0' 
��9��� %�0 �ह�  ह�, �7 0�$ �$0� �O��� 0$� ह�  > ह (ह� �� �(�� ह� �( �
ह�� (�: �4^��0 7�O� ह�> ह	 �	���  ह�  �( �39�L� �� ��(� ��] (�6$�  > 
$&���� (� ��(�� ��] (��� ह� �( ��� ��$O�� �� S��7�C ह�, ��(��� 
(	*+���� (�  �ह��� 0���  ��, �� �4^��0 (� �ह 9Z* �� ����#*  �ह= �: �� 
��� �ह0� ह� ��"4� �9� ��9( ��घ ��  ?0�� �+# ��  �� > ह ���� 7ह� (����� 
��� �� �ह= ह� �(�� 0��(� ?� ह ���9C�� (�  ��&(� 0 ह� �ह� ह�, �� %&� 
���+' ? �������( ��~#� (� �# ��  ��� , ���� 	� (�  (	*+��� �%6> ,� 
(	*+���� (�  7���  	6  ��+6 �( ,�(�  ��F (� )� �0� ?� ह�$� ? (�	#3 
^���]� �� (�� �� 	&<( (� �0� �ह= (��� > 	&��  �)��� (�  ��G (ह�� �b�� 
ह� �( ,� �	 �� 0�$ �a� 	6 ह� , $&���� (�  7���  	6 SC��	��� �� ��  '( ��� 
(� ��� G� �( $&���� 	6 �� ह&� O�( ह� ह&� > �7 ,�(�  ���G� ��  A���� 
�(� +�5�: ��, ह����7�� �� �5ह��� �	� �0� �( ह 	�	0� �� 0b%b� 
��'$� �� ,5ह���  ��(� ��	�	 �(� > $|ह 	��� �� ��  '( ��ह �� ,8��� �(� 
> 	� ह ��7 7�� (� ,��0' (ह �ह� ह� �  �( ��� 	6 ह 0�$ �� 7�� (�6, 
�a� +0� �ह�  ह�, 7ह&	� 	6 ह�, ��b-��b (� (� , 0��(� ह 0�$ ��"4��� 
	ह�� (� �� घ��# 0���  ह�  > $&���� (�  	�	0� �� ��"4��� 	ह�� �� (& � 
SC��	��� �� �� ���� ह�$� 7��+�� (�  �����, �5ह��� A���� �(� ह�$� > �� 
7�� (� �$@��,E� �%7�� ��  ��� ��� > ��"4��� 	ह�� (� �� (ह ��� �( 
ह (��K�� (�  ���0F$& ह� $� > (0 (� ह	 (� �� (ह ��� ��'$�> ���� ह� 
�ह=, �7 ह (ह� $� �( ह �%7�� ?� 7�0 �ह� ह�  �� ,� ����� (�  0�$� 
��, 	�G&� ��ह7 �� (ह� �( ह ह	��� �%7�� �ह= ह�, ��.'�.'�. (� �%7�� 
ह�> �7 �( ����� (�  	&� �� 	6 �� $� > ����� (� '( �� ��(0�� ह� 
����� �	�+��, ��(�  16 �� 29 )�9�� (�  ���� ��( 	6 ��� ह�, ��	6 �� 
��"4��� 	ह�� (� घ��# �0� $� > 	ह�	�ह	 (�, ��"4��� 	ह�� ( 
_ह�� ह� ,��0' ह��� ह�, ह ���G� ह� ,��0' ह� �( �$� (�: 	&U� � A�� 
7�� ह��� ह� �� ��(� ��) ��$&0� �O�'� �� ��(�� �� 
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���6 , ���� �� ���ह� (�6  > ,� ��ह �� �#R�L� (� ���� 0$�$� ��(��� ��#B 
(�  �	�+�� ��� (� ��) �� �� 0�(��� (�  �0' 7ह&� ह� %����( 7�� ह� 
��'$� > ह	 +�ह6$�  �( SC��	��� �� ,� �� ��"#�(�L �6  > ह $|ह 	��� (�  
���#�(�L (� 7�� �ह= ह�  > ����� (�  �	�+�� �� (�  ���� ��( 16 �� 29 
)�9�� 	6 ��"4��� �� ह	0� ?� 7�0� $� ?,� ��ह �� �$� 9����� _�� 
0$�$� �� 0�(��� %���  	6 �b ��'$� > �7 �� ह	�� ��� �(�� ह�  �( 7��-7�� 
ह	 0�$ ��.'�.'�. �� ��$&0� ?� �O��� ह�  > 	���� ��	��� �K9�0 �� ��  
(ह� �( 0�0 7ह��&� 8���� �� ��  (ह� �( �_ ��8 (� 	�� (�� > A�� �ह= ह� 
�( ��(� ह	 ��8 (� �&T	� 	���� ह�  > 0��(� 6 ���X7�, 1992 (�  घ#�� (�  
7�� �� %&� ���+� > $��C� �� (� ह[� (�  �0' �� �� ��$&0� �O�� ह�, ह	 
�� ?� �ह= �O��, 	�	�ह� ;�ह �� �� ?� �ह= �O��, �� �	 (�  ���� 
0�$ G�, 3�. 0��ह� �� �S(�8 ����L �� �� ?� �ह= �O�, 3��$�  �� �� 
?� �ह= �O� ? ?� ��(�  ����_� �� �O� ? �� ���� ��) �� �99�+�� 
(���� >...(������) 
 
 �� �2��5�^ ��ह�� ( ������ ) : 9ह ह	��� ���� �ह= G� �� �� 
��.'�.'�. (� (�*(�x G� >...(������) 
 
 �� ����� 2�� : ,� �	 ह�� �� ����� 0�$ 7�O�  ह�  ,�	6 �� (: 
0�$� �� $��C� ह[�(��3 (� 	&(�	� +0 +&(� ह� > ...(������) 7�� ह� $�, ह 
�0$ +�E ह�...(������) 
 
 �� �����8 ��ह ‘�Z�?’: �(�� �� �� �ह= +0� > ह ��[ 7�0 7�0 
�ह�  ह� >...(������) 
 
 
 �� ����� 2�� : ��.'�.'�. (�  �	�	 0�$ ह�  >...(������) 
 
 
 �� �����8 ��ह ‘�Z�?’: $��C� �� (� ह[� (� �(�� �� ��.'�.'�. 
(�  V!J �� 	&(�	� �ह= +0� G� >...(������) 
 
 
 �� ����� 2�� : 	&(�	� +0� G� > �	��� $��C� �� ,� 0�$� (� 
S��7��C� �(� G� ,	��6�� (�  �����, ह	 0�$� ��  ,�(� �w�� �ह= (ह� 
?��( ���� (& �B (� 7+��� (�  �0' �5ह��� ,� ��$O� (� S��7��C� �(� G� > 
��(� ��) �� (ह� �� �ह� G� �( ह 7b�  ���� �&	� 	�$� ह�, ,�(� 
)& �)��ह# 73� ��� ह��� ह� > ह 0�$ �� �	 ह	���  ���� G� > ह	 0�$ �� 
�	 (ह�� G�  �( ह $0� ���� ह� > 0��(� ��� ��ह �� $L�8 (� 	�~� (� 
��C ��0�� $�, ह	�� ��(� )& �)��ह# ��%� 
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ह�, 7b�  $E7 (� )& �)& ��ह# ह� >...(������) (	*+���� 	6 ह )& �)��ह# 
(��, ����� 	6 �� 0�$ (	��� ह�, 9ह ,�(� ��% (� (�  �ह	 ��� (���  ह�  > 
ह ,�(� �ह	� �ह	� +�0 �$� 7��� +0� $:, ��(��� (	*+���� 	6 7��� 
+0� $: �� ह 73� �&�xF��L* 7�� ह�$� > ,��0' 	� SC��	��� �� �� �� $|ह 
	��� �� �� ��9��� (P� $� �( 9ह $&���� ��(�� �� �7�9 3�06> ,�(�  �	� 
0�$ �� ,��� ��9��� (� �ह�  ह�  �� ,�(� ��(�� (� �	G*� (� �ह�  ह�  > �  
�7�9 3�06 �( ,� ��ह (� (�: �� ���8 � ��(& 0� ���� ह&� ह� �� ��(� 
9��� 06 > 

 �� �����8 ��ह ‘�Z�?’: 	�3	 ,�	6 '( 7��  	� (ह�� +�ह�� ह� �  > '( 
�� ��"4� �9���9( ��घ (�  ��� (� ��	 7�� �6  ��� �� $��C� ह[�(��3 (� 
	&(�	� +0� G�> ह ,5ह��� (ह� ह�> '( �� ��� (� ��	 7��'�, 	� ,�(� 
+&���� ���� ह� �  > 

 �� ���� ���� : (�*(�x (� S	�L ?� ह� ? 

 

 �� �����8 ��ह ‘�Z�?’: ���3', $�3��-	�X7� G� ? 

 

 
6�5�62� : �� ¢�(& 	�� �¼�� > 

  

 +# ������ ��7� : ��(�  ��� ���� (ह�� ह� ? 

 

 
6�5�62� : �w�� �7 7��O'...(������) 

 
 �� �����8 ��ह ‘�Z�?’ : (�#*  (� S���;3$ �� 0���' > ���  �0%� ह�  
,��� �� (� �(�� ह� ...(������) ���� ���� 3�. ��	 	��ह� 0��ह� (� �� 
0���' > 
 �� 5����3��  1#�� ��ह� : �$� S	�L �ह= ह� �� ���� �(� �C�� 
�� 0$� �ह�  ह�  > 
 
 �� ���� ���� : �� ��.'�.'�. (�  �N 	6 %b�  ह�, ��G���	 $�3�� 
(�  �N 	6 %b�  ह�  > �� %&� ������ ह�  ,��0'...(������) 
 
 �� �����8 ��ह ‘�Z�?’ : ह	 ह (ह6  �( �7ह�� (�  �7 $&�3� (�  �N 	6 
%b�  ह�...(������) 
 
 �B���� !V.��W� $�� X@�� : �7ह�� 	6 ����  $&�3� (� �#(# �(� 
0�$� ��  ��� ह� ? ?� 7�� (� �ह�  ह�  ...(������) 
 
 THE DEPUTY CHAIRMAN : �w�� �7 7��O' ��	� ��ह7...Now 
we are not discussing who got the bahumat and who didn’t get it, We 
are  
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4.D0 P.M 

 
Discussing a different issue. ¢�(& 	�� ��, �� $&���� (�  ह�  �� 7�0 
����' > 

SHRI     BRAHMAKUMAR     BHATT     (Gujarat): Madam 
Vice-Chairman, I don't want to refer to Gandhiji's murder or Godse or such 
other things. I want to draw the attention of this House to certain facts which 
are on record. After the Gujarat Government removed the ban on Government 
servants, including bureaucrats, from joining the RSS, obviously, the Prime 
Minister, when he was on an election tour, was asked by the Press to comment 
on this. I myself saw it on T.V. In a very short reply, he has.said, "it is a cultural 
organisation". I would like to know from the hon. Prime Minister whether he 
considers RSS something like the Swadhyaya Parivar or something like the 
Ramakrishna Mission or any other cultural organisation of that type. If that is 
so, then the question will arise as to why the ban is continuing in the Central 
Government, if he considers it as a cultural organisation. Then, what prevents 
the Government of India from removing the ban in each State? That is the 
main question. Madam, the point that it must have been in the minds of those 
who are in power, "Yes, let Gujarat be a litmus test. Let us see what is 
happening there. Let us see what the reactions are from the people, from 
different political parties and from the alliance partners, and then we will think 
of proceeding further". -So, this 

whole thing has started from Gujarat. It is only when the alliance 
partners, namely, the DMK, the Samata and the TDP, pressurised the 
Government and openly told the Prime Minister through the Press and the 
electronic media that they don't agree with this and that they want the Gujarat 
Government to withdraw this circular, the hon. Prime Minister issued a circular 
and told the Press that so far as the Government of India is concerned, the 
ban continues. This is the position. 

Madam, now, the question is very simple. If we open the flood-
gates by allowing the Government servants to join the RSS, let us see what 
will happen to the police officers. If the police is allowed to join the RSS, if 
there is a riot, if there is some disturbance and there is a crowd on both sides, 
and the police, then we cannot say what will happen. Anything can happen. If 
they are partisan in this sort of thing and they have their own ideas of culture, 
then anything can happen to the persons in uniform who are in the RSS.  
Even among the bureaucrats, there are two types; those who are 
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in the IAS and those who are in the Gujarat State Administrative Services. 
One is banned because he is under the All-India Service, but the other is not 
banned. But he also can be promoted as an IAS. This sort of an anomaly will 
arise even if the Government servant joins or does not join the RSS. Madam, 
coming to the problem of culture and cultural organisation, there was a recent 
incident in Ahmedabad ten days back. There was an extended portion in some 
part of the temple and there was an encroachment right on the road; that was 
demolished by the Municipal Corporation of Ahmedabad, which is controlled 
by the BJP. The Mayor is an educated lady. The encroachment was removed 
at the instruction and orders of the Municipal Corporation, that is, the Mayor. 
But the Sangh Parivar people forcibly entered the Ahmedabad Municipal 
Corporation, when a meeting was being held on the Budget. They entered the 
Gandhi Hall which is the premises for the meeting and told the Mayor, "Come 

out “7�ह� ��(0� �&	” 

 

She then entered her own chamber rather than coming out. With all 
the police officers there, with all the security force, they entered the Mayor's 
chamber and ransacked the chamber. All the glasses were broken and she 
was addressed in a filthy language which is not proper for any cultural 
organisation or cultural person to speak. A lady belonging to their organisation 
was addressed as a 'biwi'. She was terrorised but she boldly said that because 
it was an illegal construction on the road and an encroachment, therefore, it 
was removed, but the Mandir was not touched. They were not ready to hear 
this. She was so much terrorised that even the other Members were not 
allowed to go and enter the Chamber of the Mayor. Madam, my submission is, 
my only fear is, if this is the culture of the Sangh organisation, what are we 
heading for? The hon. Prime Minister and the Home Minister may kindly note 
that a newspaper like 'The Hindustan Times' in Delhi had written an editorial 
on 24th February condemning the vandalism perpetrated on the Mayor of 
Ahmedabad. Now, if this is culture, I would request the hon. Prime Minister to 
please consider this aspect. If the Sangh Parivar continues like this, then what 
will happen to the democratic set up of this country where the freedom of 
speech and other Fundamental Rights are guaranteed? What will happen to 
all that? This fabric of Indian democracy will be jeopardised. Let us consider 
this seriously. This is what I would like to submit to the hon. Prime Minister. 

THE DEPUTY CHAIRMAN: The hon. Home Minister has sent word 
that since, tomorrow, there will be the presentation of the Budget and he 
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will be busy with a Cabinet meeting, he would rather reply today. So, I think it is 
better that we finish the discussion today. Please try to abide by the time-limit. 

SHRI J. CHITHARANJAN (Kerala): Respected Madam, I am grateful 
to you for having allowed me to participate in this discussion. The decision 
taken by the Gujarat Government * of amending the Service Conduct Rules and 
allowing the Government servants there, and even the Police personnel... 

SHRI LALITBHAI MEHTA : The Service Conduct Rules have not 
been changed. The only thing was that there was a circular by the State 
Government. Now, the State of Gujarat came into existence in the year 1960. 
Till 1986, we had Congress Governments there. The ban was put by the then 
Congress Government in 1986. Now, only that ban has been lifted by the 
State Government of Gujarat. 

- SHRI J. CHITHARANJAN: By lifting the ban, the Government servants 
in Gujarat are allowed to become members of the RSS and participate in its 
activities. That is what is being allowed. That is a very serious matter because 
it will not only affect the democratic and secular polity of Gujarat, but it will also 
endanger the democratic and secular polity of the whole of India. That is why 
we are so much annoyed at this and we wanted to raise this issue and have a 
discussion here. We are all proud that since independence, we have 
succeeded in building up a democratic structure and democracy is prevailing 
here, democratic institutions are prevailing here, elections are taking place at 
regular intervals. One reason for this is that we have all along seen to it that 
the Government machinery ~ the bureaucrats and the Government servants as 
a whole — keeps political neutrality. They shall not become members of any 
political party. Along with that, they were also forbidden from joining certain 
other organisations which were considered to be dangerous. Therefore, there 
is a provision - section 16 of the Central Government Service Conduct Rules -
- according to which this thing is prohibited. Now, the Gujarat Government has 
gone against that. Their action is not in conformity with the general rule. In all 
the other States and in the Central Government, the same procedure is being 
continued. Gujarat is the only State which has taken this decision.   As far as I 
understand, and as 

 *Expunged as ordered by the Chair. 
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mycolleague from Gujarat has said, there is a peculiar situation. In the Centre, 
there is a Government which has to again and again claim that it is a 
Government of the National Democratic Alliance and that the programme is 
that of the National Democratic Alliance. Therefore, through the Central 
Government, the policies of the RSS could not be implemented or the 
hindutva agenda could not be implemented. But in Gujarat, they have 
absolute majority. When that Government does it, the Central Government 
says that as Central Government we do not interfere in any actions taken by 
State Governments. 

Immediately after it was done there, the all-India leadership of the 
RSS had come forward with a demand that it should be approved by the 
Government of India also, in the beginning, our Prime Minister and also the 
Home Minister made certain statements whereby the people were given to 
suspect that there was a possibility of that being considered. Our Prime 
Minister said that it is a cultural organisation, and our Home Minister said that 
there is nothing illegal in the activities of the RSS, as has been said by the 
Appellate Tribunal. But, afterwards, of course, there was a tremendous 
opposition mounting up against it; there was opposition from the constituents 
of the NDA. Therefore, now, the Prime Minister has stated that this will not be 
adopted in the case of the government of India. What I would like to know is, 
what exactly the stand of the Government of India is. They should make a 
categorical declaration that they stand by clause 16 of the government Service 
Conduct rules, that is will not be diluted, and that they will persuade the 
Gujarat Government to change it. That will have to be done by the central 
government, or else, one cannot believe that this Government is trying to 
carry on in such a way where the administration is kept politically neutral. 

Madam, the surprising thing is, one RSS leader, mr. Sheshadri, has 
gone to the extent of saying that the decision taken by the gujarat Government 
is right, but at the same time, he differs with the decision taken about the 
police officials being brought into its ambit. His objection is only to the 
inclusion of police in it. Anyhow, he has, at least, that much consideration. At the 
same time, if thegovernment employees, as a whole, the police machinery and 
the military are politicised ~ there is a suspicion that attempts are going on to 
politicise them - the future of our country is doomed, our democratic structrue, 
the unity of our country and secularism of India will e in danger. That will be 
the greatest danger India will face, it is to be seen, especially, in the context of 
several other developments. 
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Madam in the morning, in the Question Hour, a discussion took place 
about the shooting of the film 'Water'and the banning of it. Then, the Minister 
eleverly replied and said, "Of course, we have given the permission by the 
authorities concerned, who is to take a decision whetehr thescript can be 
allowed, whether the film shooting should be carrid on? After having taken a 
decision, if some people take law into their own hands -- they may have 
objections they may protest against it --I am not against it - they may raise 
their protests peacefully -- and carry on vandalism, what shall the Government 
do? if the State government conives with that, or, the State Government closes 
i.ts eyes to ft, then, in that case, what shall the Central Government do? 
Madam, same is the case with regard to withdrawing of the history books by 
the ICHR. I don't want to go into all these details. There are many such things, 
like attacks on minorities, etc. In a background like that, this question assumes 
much more importance. Therefore, 1 would like to appeal to the Prime 
Minister and the Home Minister to make a categorical declaration in this 
matter. 

SHRI R. MARGABANDU (Tamil Nadu): Thank you, Madam. A 
sensitive issue is being discussed here. Cutting across party-lines, the demand 
is that the Government should lay down a definite and categorical rule; that 
the Government should be above politics; and, that the Government must be 
neutral and impartial. These three things will have to be assured to the nation. 
Then alone the fabric of the Government will stand. 

Madam, Government is a permanent institution. Parties with different 
ideologies, may come and go, but the institution, as such, has to be 
safeguarded. As and when a party comes to power, if it wants to introduce its 
own ideology and policies, then the fabric of the Government itself would be 
destroyed. In this perspective,. the policies are to be seen, approved and 
accepted. Now, Madam, when a Government is there, whether Central or 
State, there are several communities, several religions and several persons 
belonging to various concepts of religion. If a Government takes a partial view, 
- in this case if the RSS ideology is infiltrated into the governance ~ then what 
would happen to communal harmony? 

If there is any communal trouble, whether this Government is backed 
by the RSS, or some other communal organisation, for that matter, ~ for BJP 
it may be RSS; for other Governments it may be other communal 
organisations - then, such things will not safeguard the nation.   There will, 
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always, be a dinger, and that danger has to be curtailed. The Prime Minister 
should take a definite stand on the issue and set down guidelines for the entire 
nation so that the Government is kept above politics. 

It is rather unfortunate to point out certain matters. In the 'Hindustan 
Times', New Delhi, an article, 'Like it or not, RSS is political' by Dr. Goel, has 
appeared. The Prime Minister is reportedly quoted as saying, 'RSS is not a 
political outfit. It is a cultural and social organisation and I do not think 
objections should be raised to anybody joining it.' This is a dangerous trend. It 
will send a wrong signal to the nation. Now, of course, with pressure from their 
own alliance parties like the DMK, TDP and Samata, the Central Government 
has changed its policy and they now say that the Central Government would 
abide by that view. That is not sufficient. In Gujarat, the BJP Government is 
functioning. Here, in the Centre too, it is the BJP Government. If the BJP 
Government were to take a stand ...(Interruptions)... 

SOME HON. MEMBERS: No, it is not the BJP Government; it is the 
NDA...(Interruptions)... 

SHRI R. MARGABANDU: If the Central Government were to say that 
it will not interfere with the functioning of the Gujarat Government, then it will 
send a very wrong signal to the nation. Recently, it has been reported in the 
'Hindustan Times,' dated 10th February, 2000, 'Following the lines, even the 
Chief Minister of Tamil Nadu said that there is nothing wrong in Government 
servants joining the RSS...' (Interruptions) 

SHRI S. VIDUTHALAI VIRUMBI: A point of order, please. ... 
(Interruptions)... 

SHRI R. MARGABANDU: I am reading from a newspaper. You can 
defend your point later. ...(Interruptions)... You listen to me and later you can 
question it. (Interruptions)... 

SHRI S. VIDUTHALAI VIRUMBI: Your leader has supported the kar 
seva when they demolished the Babri masjid. That is also an issue. 
...(Interruptions)... 

SHRI R. MARGABANDU: We are on a different issue. What I am 
saying ^...(Interruptions)... There is no point in making such untenable 
arguments.... (Interruptions)... 

SHRI S. VIDUTHALAI VIRUMBI: Sir, the Chief Minister of Tamil  
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Nadu, in a press statement the next day, said that it was a false statement. He 
has given that statement. The statement clearly said that the DMK stood for 
secularism.. ..(Interruptions).. 

SHRI R. MARGABANDU: There is no point of order. There is no 
substance in it. (Interruptions) 

SHRI S. VIDUTHALAI V1RUMBI: Therefore, it is unwarranted. ... 
(Interruptions)... 

THE DEPUTY CHAIRMAN: I was a bit surprised to see that when he 
was speaking there were no problems. But I was expecting this sometime or 
the other.... (Interruptions)... 

SHRI S. VIDUTHALAI VIRUMBI: Madam, he is quoting a wrong 
statement... (Interruptions)... This statement was corrected. 
...(Interruptions)... He is hiding the truth. ...(Interruptions)... He is misleading 
the House. 

SHRI R. MARGABANDU: No, I am not misleading the House. 
...(Interruptions).. I am only quoting from a newspaper.. (Interruptions)... 

THE DEPUTY CHAIRMAN: What is your point of order? . 
..(Interruptions)... 

SHRI R. MARGABANDU: Following the statement of the Prime 
Minister, the Chief Minister of Tamil Nadu said that there was nothing wrong. 
..(Interruptions)... 

SHRI S. VIDUTHALAI VIRUMBI: Again it is a wrong statement. 
...(Interruptions)... 

SHRI R. MARGABANDU: Please allow me to speak. 
...(Interruptions)... You just listen to me. ...(Interruptions)... 

SHRI S. VIDUTHALAI VIRUMBI:  Madam, here I am the group 
leader of the  DMK............ (Interruptions).. .1  can  say that we will never 
compromise with the principle of secularism. ...(Interruptions)... 

SHRI R. MARGABANDU: What was your earlier stand? ... 
(Interruptions)... 

SHRI S. VIDUTHALAI VIRUMBI: This has always been our stand. 
...(Interruptions)... Even in our election manifesto we clearly stated 
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about the rights of the minorities. ...(Interruptions)... Even two days before... 
(Interruptions)... Even two days before.... (Interruptions)... 

THE     DEPUTY     CHAIRMAN: Please     sit     down. 
...(Interruptions)... Enough is enough. ...(Interruptions)... We are not 
discussing the letter of the Chief Minister of Tamil Nadu. ...(Interruptions)... So, 
we should not unnecessarily take the time of the House on an issue which is 
not an issue. ...(Interruptions)... 

SHRI R. MARGABANDU:   1 am referring to ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Whatever you are saying, if it is being 
disputed, fine, it is okay. It is a part of the record. You continue with your next 
point. ... (Interruptions)... 

SHRI R. MARGABANDU: Madam, I am referring to the two 
standards ... (Interruptions).. 

SHRI S. VIDUTHALAI VIRUMBI: Again and again he is saying the 
same thing. ...(Interruptions)... You just went to a TV channel. .. 
(Interruptions)... This is the reaction of that statement. ... (Interruptions).. 

THE DEPUTY CHAIRMAN: Mr. Virumbi, please sit down. 
...(Interruptions)... 

SHRI S. VIDUTHALAI VIRUMBI: The Chief Minister of Tamil Nadu 
has categorically denied the report referred to by Mr. Alphonse... 
(Interruptions)... 

SHRI R. MARGABANDU: Just wait for a few 
minutes...(Interruptions)...Just wait for a few minutes...(Interruptions)... 

THE DEPUTY CHAIRMAN: He is also denying the statement... 
(Interruptions)... 

SHRI R. MARGABANDU: Madam, I am quoting. It says, "The 
leader.of the T.M.C. said, it is not surprising to see Mr, Karunanidhi 
contradicting himself since he was under compulsion to ensure the 
continuance of the Government at the State and at the Centre." It also says, 
"Mr. Karunanidhi stated that if the Muslim League was not 'communal', how 
the R.S.S. could be called as 'communal." It is only thereafter, when the 
criticism arose from all quarters, then the Chief Minister of Tamil Nadu had 
backtracked and issued a statement.   It says, "The DMK's 'U' turn" "Caught 
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on the wrong foot on Tuesday on the issue of Government servants being 
Members of the R.S.S., the Chief Minister, Mr. Karunanidhi, today, quickly 
backtracked and urged the Prime Minister to dissuade the Gujarat and the 
U.P. Governments from allowing the Government servants to join the R.S.S." 
So, this is his stand. What I am appealing to the hon. Prime Minister is, the. 
Prime Minister should send a very good signal to the nation that the 
Government is above party and there should be proper guidelines in the 
Government that it should be above politics and the 'communal things' should 
not enter into the Government. Otherwise, the entire Government fabric is torn 
up. So, I appeal to the hon. Prime Minister, in view of the pressure from your 
own allied parties, to see that a good signal is sent to the nation that the 
communal forces should not enter into the Government. Thank you. 
 

THE DEPUTY CHAIRMAN: Now, there are still two to three minutes 
to 4.30 pm. I want to take the sense of the House. At 4.30 pm a suo motu 
statement about the hijacking of the Indian Airlines Flight by the Foreign 
Minister is listed in the Business. If the House so agrees, we will take it up after 
this discussion is over so that we can put it in a proper order.. .(Interruptions)... 
Tamil Nadu has taken a lot of time. All the battles of Tamil Nadu are fought in 
the Rajya Sabha!...(Interruptions)A.Why don't you do this in the State 
Assembly?...(Interruptions)...They do it over here. ++x �� (� 06$�, 0��(� �9�7 �� 
�� ��� +��ह' > 
 
 �� ��6�#" � ��$�o : 	�3	, ++x (�6$� > 
 
 
6�5�62�: ,���0' ++x G�3� (�XS�� (� 06 > �� ���8 +5� ������	 SC�� > 
 

 �� ����a3p ������� 1��� : C59�� 	ह���, 	� �7�� �ह0� 3��. 	�	�ह� ;�ह �� 
(� C59�� ���� +�ह�� ह�� �( �5ह��� �� ,� �9Z �� ++x 8&P (� ह� > ,� �9Z �� �89 ���� 
(�  ��0�� �� 	��� �9� (�  ��0�� �7<(& 0 ��) ह� > ह	��� ह (ह�� ह� �( �� V!J 
�ह5�&����� 	6 �ह�� ह� > ह	��� �� ���9C�� ह�, ��(�  	&���7( ��(� 	� ���� (� ��C(�� S�R� 
ह��� ह� �� �� ��(� 	� ���� (� ��C(�� S�R� ह� �� ,�(� 	�07 ह� �( ��(� ���� �9��� 
�9+�� �%�� (� �� ��C(�� S�R� ह��� ह� > ,��0' ह� V!J (� ���� �9��� �������( �9+�� 
�%�� (� ��C(�� S�R� ह��� +��ह', ह��� ह� �� ह� > ,� �9Z �� �� 	� �ह= ह� �(�� �� �� 
	� ह��� (� �9T(�� �� �ह= ह� > ��.'�.'�. (�  ��7�C 	6 �7 ह	 �9+�� (��� 
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8&P (���  ह�  �� ह �� ��%�� (� �9T(�� ह��� ह� �( ?� ��.'�.'�. +&��9 ��$ 
(�  ��� ����#3* ��#B ह� �� �� (�: ��#B +&��9 ��$ (�  ��� ����#3* �ह= ह� �� 
?� ��(� �������( ��#B, �������( �0 (ह(� ��7��C� (�(�  �� �� ह OR�� 
0$��� (� ह	6 � �(�� (� (���� V9�G� 	6 ��C(�� S�R� ह� ? �� 9ह ��C(�� S�R� 
�ह= ह� �� ह	 A�� OR�� 0$�(� �� ��#B (�  ��(�  ���� (� ���� ह��	 (� �6, 
A�� V9�G� (��� (� ?� ��� (� ��C(�� S�R� ह� � �ह=, ,� �9Z� �� �� S(�8 
3�0�� (� �9T(�� ह� > (& � ��� �ह0� �7 �� '� �9Z �� ++x 8&P ह& :, ��� �	 
	���  ���� ह� , �.'�.�:. 	6 �� 5�E ��0�E ह�: G�, �� �9Z (� ���(��� �5ह��� �� > 
�� ह 	�	0� �+ ह� �� ह 7ह& � $���� ह� �� ��� 	6 7�O�  ह& ' ��� ���� (� $�� �� 
,� �9Z �� ��� ���� ह� > 	� 7���� +�ह�� ह��  �( 	� S��8 	6 �	�ह 	6 '( 7�( 	����� 
�ह�� G� > ��(� ��	 ��	*0 (& 	�� ��� G� > ह ��	*0 (& 	�� ��� 7�( 	6 	����� G�  > '( 
��� �+��( �7 ,	����� G�, �� ��(� 7�� (�(�  ��0 	6 3�0 ��� $� > (�#*  �� 
��(� ��b ��� > ��b�� (�  7�� �&7��� ��(�  ��� (� � 3�0� $� �� �)� �� ��(� 
��0 	6 7�� �(� $�  > 11 ��0 �( 	&(U	�  +0�� �ह� �� 11 ��0 (�  7�� ?��( 7�( 
9�0� �� ��(�  �%0�) ����  �7�� �ह= ���, ��(� 7�,}�� 7�� (� ��� $� > �)� (�#*  
(�  ���8 (�  7�9��� �� �� (� ����% �( �� ��	*0 (& 	�� ��� (� 7�( �� 9���� �ह= 
�0� �� 7�( �� (ह� �( 7�( (�  ��-��� घ�	��  ह& ' �� �� ��%�: �ह= ����  +��ह' > 
�5ह��� �)� �� ���0� (� ��9��� %#%#�� > �9�7 �� �( �� ,C�-�C� (ह= 
�ह=  �� �(��, ��(� ��(�� �ह= �	0�$� > ��(�  घ� (� !�G�� 73� �9(# ह� $� > 
9ह ��.'�.'�. (� ��� G� > (���� (�  	&���7( �� (& � ह��� G�, 9ह �� ह��� ह� G� 
0��(� (���� (�  7�ह� ह	 �� ������� (��� 9�0� ह�� 7�O�  ह& ' ��� ह�, ह	6 ह �� 
��%�� +��ह' �( �$� ह	 �(�� (�  ��� ��$&0� �O���  ह�  �� �(�� (� �� �(�� (� घ� 
���b�� (� ��C(�� �ह= ह� > 	� 7���� +�ह�� ह� �  �( ��(� 7�#� (� �[	ह[� (��� 
�3�> ह	 0�$ ������� %�0��  ह�  0��(� '(-�����  (� घ� ���b�� (�  �0' �$� 
������� %�0��  ह� �� ह ������� 7�� (��, ह 	� �� �7�� (ह�� +�ह�� ह��  
>..(������)... �7 �� 7�0 �ह�  G�  �� 	� +&� 7�O� G�, �7 	� 7�0 �ह� ह��  �� ��(� )E* 
ह� �( �� �&�6 > 	�3	, ��� ह�� (�	#�3 ^���]� �� (� 7�� (� $:> �7 ,	��6�� G� �� 
(�	#�3 }�3��8�� (� 7�� �� �( $: G� > ��� ह�� ������ �� �ह= ह�  0��(� (�	#�3 
}�3��8�� (� 7�� ,� ��8 	6 +0� G� �� ह 7�� ����� (�, ,�(� �a����[9 �� 
�5ह= (� �O��� �b�$� �� ��(� (ह�� �b�$� �( ह ?� ह� ? (�	#�3 }�3��8�� 
��= �ह� +��ह', ह 	���� (�  �0' ���� ह� ��,' ��  
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7�� 	6 (�	#�3 ^���]� �� (� 7�� (���' > 
 
 	�3	, ��.'�.'�. (�  7���  	6  ��-��� 7��6 �� (ह�� +�ह� �$� > ��.'�.'� �� 
'( ��80 �$@��,��8� (� ह���� �� (�	 �(� > ��<0� (� V9�G� %��7 ह� $: �� 
��.'�.'� 9ह�� ��3� > �3��� 	6 }��� ���� �: �� ��� �%7��� 	6 ��� �( 9ह�� 
��.'�.'� (�  �9���9( �7�� �ह0� �ह& �+�  > �5� S��8 	�  ���� �: �� ��.'�.'� 
(�  �9���9( 9ह�� �� �ह& �+ $' > �7-�7 �(�� �� �9���� ���!�G�� �: �� �  
��.'�.'�  (�  0�$ ��b�  > 	ह���"4  	6 0���� 	6 ��(X�� �� �� ��.'�.'� (�  
�9���9( 9ह�� �ह& �+�, 7�(� �7 ++x (� �ह�  G�  > 	ह���, 	� ह�� ह 7���� +�ह�� ह��  �( 
��.'�.'� (�  7���  	6  ह	���  7&�&$� �� ?� (ह� G� > ह �(��7 	���  '( ���� �� 	&��  �� 
�( �7 ह �9Z �98�Z ++x (�  �0' �'$��, �� 9J ह (�	 �'$� > 7�$0�� (�  '( 
8�Z��� �� ह�  ��5ह��� 1988 	6 '( 7&( �!^08 (� G� > �!^08 ह��� (�  7�� �� �( ,� 
7&( (�  7���  	6  �(�� �� (�: ��a� �ह= (� ह�, ,�(� 	�07 ह ह� �( ,�	6 �� �0%� ह� 
9ह �+ ह��� +��ह' > ,�(� �� �(�� �����  S�	L-�� (� �9T(�� �ह= ह�$� > 
	ह�[	� $��C� �� �� 1934 	6 9Cx 	6 �7 �6# (� G� �7 9ह�� �� ,���36# ह&� G�, 9ह 	� 7�� 
�ह� ह��  > 

"The efficacy of this approach began manifesting itself right from the 
early stages of the Sangh. In 1934, when Gandhiji visited a 1,500-strong 
Swayamsevaks' camp at Wardha, he was pleasantly surprised to find that the 
Swayamsevaks were not even aware of the castes of one another, not to speak 
.of any ideas of untouchability. The incident had left such a deep impression on 
Gandhiji's mind that he referred to it a full 13 years later. In his address to the 
workers of Sangh in Bhangi Colony, Delhi on 16th September 1947, he said, 'I 
visited the RSS camp years ago when the Founder, Hedgewar, was alive. I was 
very much impressed by yourdiscipline, the complete absence of untouchability 
and the rigorous simplicity. Since then the Sangh has grown." 
 
 3c. 7�7� ��ह�7 �X763(� �� �� �� ,� 7���  	6  (& � (ह� – 

"Dr. Babasaheb Ambedkar too when he visited Sangh Shiksha 
Varga in 1939 in Pune, was surprised to find the Swayamsevaks moving 
about in absolute equality and brotherhood without even caring to know the 
caste of the others." 
 

ह 3c. �X7�3(� �� (ह� G� > (T	�� 	6 �� ,5ह��� 7ह&� (�	 �(� > 

(261)"At the diplomatic level at the Centre, too, Sangh had made 

certain 
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moves in the crucial mid-October days. Sardar Patel, knowing the mind of the 
Maharaja, had pitched upon Shri Guruji to talk to him. Shri Guruji, he knew, 
commanded the implicit confidence of the Maharaja. Shri Guruji flew to 
Srinagar on 17th October 1947. He brought home to the Maharaja the futility 
of harbouring any idea of retaining Kashmir as an independent kingdom and 
advised him to join Bharat straightway. Finally, the Maharaja expressed his 
readiness to sign the Instrument of Accession to Bharat. Shri Guruji returned 
to New Delhi on T9th October and reported to Sardar Patel about the 
Maharaja's readiness to accede to Bharat." 
 


6�5�62� : SC�� ��...3�# �3�#7*...(������) SC�� ��, 7� �	 (� 
��� ��%'$�, ��(�  ��� �	�# ह�  �� �� ���(� ह�, �<�� %[	 (���' > 
 
 �� ���� 1��� : 	�3	, 7� ��-��� (& #�8� �� ��(� 	� %[	 (� �ह� ह��  >  
 
 
6�5�62� : ��� (& #�8� _.(� . > 
 
 �� ���� 1��� : 	�3	 �X	� ह9�: ���  (� ह�0� �� �	 %��7 ह� $: �� 
��� �	 �X	� ह9�: ���  (�  7���  	6  �� “Once the backbone of internal saboteurs was 

broken, the Swayam Sevaks took up the urgent task of broadening the jammu 
earodrome. 500 Swayam Sevaks toiled round-the-clock for seven days and made the 

aerodrome ready for the Indian Dakotas to land” �� ���� �( ह�� 7��� $� G� �( 
���� (�  �� �	 (�  SC��	��� , ह �� �	 ह&� G� �� 	�3	 ,�� ��घ (�  7���  	6 
�� ��-+�� 7��6 A�� ह�  �� �&�%� ��, 7ह&� 7b� -7b�  0�$� �� 7��: ह�...(������) 
 
 �B���� !V.��W� $�� X@�� : 	&��  �� ��9" 7���� (�  7���  	6  (ह� $� 
ह�...(������) 
 
 �� ����a3p ������� 1��� : ह��, ह��, ��(�  ��9" (� �� �+5�� (��� 
�b�$�> 
 

 When I visited the RSS camp, I was impressed by your discipline  
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And complete absence of untouchability.”  ह �(��� (ह� G� ? ह 	ह�[	� $��C� 
�� �� 16 ���X7�, 1947 	6 (ह� G� > 

"I am surprised to find the Swayam Sevaks moving about in absolute 
equality and brotherhood without even caring to know the caste of others. ह 
7�7� ��ह�7 �X7�3(� �� �&L�  	6  1939 	6 (ह� G� >  
 

"The allegation against RSS of violence and hatred against Muslims 
are wholly false. Muslims should.learn the lesson of mutual love, cooperation 
and organisation from ह 3�. ���(� ह&��� �� �� (ह� G� > 
 

"Yours is a revolutionary organisation in the forefront of social 
transformation taking place today. You alone have the capacity to end 
casteism and wipe the tears from the eyes of the poor ह �S(�8 ����L �� 
�� (ह� G� > �#�� 	6 (ह� G� �!^0( )� ?8� 	6 3 �9X7�, 1979 (� > 

"The name of RSS is -a household word for selfless service all over 
the country." 

"It is here that we feel our head and heart completely satisfied and 
elevated. 
 

ह �� (�(� �&^7���9 ��, �� ��#�3*  +�) �!�#� �) ,!½3� G�, �5ह���  
(ह� G� > 
 

� �ह��� %��� 4�,70 0�3� �� ह (ह� G� > 
 
"The underground movement in India during Emergency is the only non-Left 
revolutionary force in the world. It is dominated by tens of thousands of RSS 
cadres having only one plank to bring' democracy back to India."      
"Economics" London, dt.4-12-1976.  

��%� 	6 	� ह (ह��$�  

"RSS has played a honourable role in maintaining Hindu-Sikh unity 
before and after the murder of Indira Gandhi in Punjab, Delhi and other 
places." 
 
 ��?%� (�  ह[���  (�� G�  > �� �� (� ��E +0�� (�  �0' 0X7� (� �ह�  G�  > 9ह 
0�$ �� 7�� �ह�  ह�  �( ��(� (<+� ?� ह� > �� (<+� (� 7�� ?� (��� ह� > �7 
�G (��K�� (� ��C9�8� �ह	��7�� 	6 ह&�, ��$�&� 	6 ह&� �7 �� ��C9�8� 
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�� 9���� � �ह�  G�  �� G��0�� 0�# (� �', ����  (� ���� $�3� �� (� � �ह�  G� , 
	�ह0�_� (� ,}�� 0�#� $: G� > ह ह	 �ह= ��0 �(�� ह�> ह �7 ह	�� ��&�9 �(� 
ह� �( �� 0�$� �� ?� ?� �� (� �� (� �� �(� ह� > ह	 0�$� �� 7ह&� �w�� ��&�9 �(� 
ह� > ,��0' ���(| �� (� 7�� 	� (�� > ��(� (��K�� (� ���(| �� ,� ��8 	6 �ह= +��ह� 
> �$9�� (�� ...(������) ,��� 7�� (� (� 	� ���� �9�� 0��� ह��  �� ��(� C59�� 
(��� ह��  �( ���� 	&��  7�0�� (� 	�(� ��� > 

SHR1 V. KISHORE CHANDRA S. DEO (Andhra Pradesh) : Madam 
Chairperson, I shall not take much time of this House to discuss what has 
already been said. Enough has been said about the culture of the RSS. I do 
not want to add anything more, except to say that the ethos of the RSS is not 
unknown to the people. The manner in which this organisation had tried to 
create hatred between the two communities is a well known fact. Madam, today, 
we are discussing a situation that has arisen out of a circular that was issued 
by the Government of Gujarat. I am not one of those who is prepared to see 
this incident in isolation, or as something which pertains only to the State of 
Gujarat. This incident only gives us a glimpse into the shape of things that are 
to come, if this Government and these organisations are allowed to have a 
free run. 

Madam, now, one tends to get more suspicious about the so-called 
Constitutional review which was talked about. Well, from an incident like this, 
one can read into this sinister design behind such reviews which have been 
introduced, which are sought to be made by certain Governmental 
committees, by usurping the power and the right of the people. In a 
democracy, the sovereign right rests with the people or with their 
representatives, that is, the Parliament. Today, you sought to form a 
Governmental committee. For what? It is only to strike at the basic roots of our 
Constitution, of which secularism is also a part. Madam, the Preamble of our 
Constitution clearly says that secularism is one of the basic features of our 
Constitution, an inalienable part of the Constitution. It is also evident that, 
probably, our Constitution is one of the few Constitutions which insulates the 
breaucracy. Today, a new kind of precedent is being sought to be created. 
The Government of Gujarat has removed the ban on a particular organisation. 
That is the State where they not only have officers of that State, but they also 
have Central service officers. 

You are creating a situation where a dual kind of service will exist in 
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one state. The Central Government officers will not be allowed ot participate in 
the activities of the RSS, whereas the State Government officers will be allowed. 
Tomorrow, when you start recruiting officers to the State Government, they will 
recruit only RSS people into their cadres, into the bureaucratic cadres. A 
situationmay laso arise where the bureaucrats belonging to the RSS or 
memebers of that will be shown a partial kind of treatment and will be given 
plum posts and others will be given a stop-motherly sort of treatment. They may 
even go to the extent of victimising those bureaucrats by putting them in 
punishment postings. What is your answer to all these things? i would like to 
know that. 

Madam, Chairperson, it is not a question of just Gujarat. Well, all of 
us have taken oath to protect this Constituion. As I have mentioned earlier, 
secularism is accepted by all to beone of the basic tenets of our Constitution. 
Madam, there is also something called article 365 of the Constitution. As I 
have mentioned earlier, securlairrns is accepted by all to be one of the basic 
tenets of our Constitution. Madam, there is laso something called article 365 of 
the Constituion. I am not a jurist; but, being a student of political science, I have 
studied the Costitution of Inida. Why cannot the Government of Indina issue 
directions to the State Government to withdraw this? have we forgotten article 
365? Madam, friends from the Telugu deasam arty ad the DMK and other 
allies have, in this House, paid lip-sympathy to the cause of secularism. Are you 
not part of this Cabinet ? Madam, friends from the Telugu desam party nad the 
DMK and other allies have, in this House, paid lip-sympathy to the cause of 
secularism. Are you not part of this Cabinet? Have you not had any of your 
Ministers raise this and ask the Centrla Government to issue a direction to the 
Government of Gujarat to withdraw this kind of a circular forthwith? is this not 
your responsibility? Or, is this lip-sympathy to secularism only relevant on the 
floor of this House, as long as a share in power is assured? (Interruptions), 
unfortunately, we have foregotten the basic ethics and valuses. commitments 
do not exist any more. Commitemnts also sway with the opportunities as they 
come before us. We find ourselves today in a situation where we look for 
excuses; we find ourselves in a situation where we want to fit in somehow or 
other, madam, it is not a question of Gujarat alone, there are friends from 
Gujarat who have spoken, there are Members from all sides of this House who 
have raised this issue. Does the Central Government have a responsibility or 
not? If so, why has the Central Government not discharged its responsibility? 
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Madam Chairperson, I wpuld not like to take much time of this House. 
There are other occasions when we will be discussing these issues in a more 
detailed manner. I would only ask the partners of this Government who have 
expressed their views on this, whether or not they will take up this in the 
Cabinet; and if this is not withdrawn, whether they will continue to share power 
...(Interruptions). 1 am talking with respect to certain values. Well, if you want 
to rule by sacrificing values, you are free to do it. That is your choice. I have 
nothing against you. I have no quarrel with you. Please go ahead. But the 
people of this coutnry also know what you are doing. You cannot cheat all 
people all the time, you have done it enough. (Interruptions). 

Madam, I presume that some Minister will reply to this discussion. I 
would like the hon. representative of this Cabinet to state whether they are 
prepared to give a direction under article 365 or not. Thank you. 

SHRI KULDIP NAYYAR (Nominated): Thank you, Madam 
Chairperson, for giving me an opportunity to speak. Madam, I express my 
anguish over the attempt to defeat the ethos of the country in a State of 
Mahatma Gandhi, the land of Gandhi. What were really the ethos of our 
national movement or what were the ethos of our country? We were all 
fighting to oust the Britishers—the Hindus, the Muslims, the Christians, the 
Parsis and the Sikhs. There was no distinction because we wanted to oust the 
Britishers. 

[The Vice-Chairman (Shri Adhik Shirodkar) in the Chair] 

Sir, there was no question of the Hindu Rashtra, there was no 
question of the Islamic Raj or anything like that. We adopted those ethos later, 
the ethos of togetherness, the ethos of tolerance and the ethos of 
accommodation. So, when the R.S.S. owns a particular kind of philosophy of 
Hindu Rashtra or Hindutava, that philosophy is defeating the ethos of our 
country. Madam, the point I am trying to make is that the ethos of this country 
are being defeated through what the R.S.S. is trying to do. These ethos are 
being defeated because of the inaction on the part of the Central Government. 
This circular is only a symptom. The disease is bigger. Do we have a State 
which is going to mix religion with politics with it, a State which belong to a 
particular community? When the country was partitioned or when we got 
independence, it was very much up to us at that time to declare it as a Hindu 
Rashtra because 82 per cent of the people were Hindus. Why did we not do 
it?   It was because of the fact that it was against the ethos of our 
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5.00 P.M 

movement where Mahatma Gandhi was there, where Sardar Patel was there, 
where Jawaharlal Nehru was there, where Maulana Abul Kalam Azad was 
there and where Khan Abdul Ghaffar Khan was there. So, today, when certain 
things are being done to defeat the ethos of our country, I am standing up to 
express my anguish because that was not our purpose. After all, when Pakistan 
had declared itself an Islamic State, at that time, we could have declared our 
country a Hindu Rashtra. But we did not do it because the very climate, the 
very spirit, the very movement and the very being of this country is the sense 
of togetherness and the sense of accommodation. I recall that when I was 
India's High Commissioner to U.K., Mrs. Thatcher came from Moscow. She 
was then the Prime Minister of U.K. She said to me: " Mr. High Commissioner, 
Gorbachev is saying that the country is slipping out of his hands." She further 
said that she told Gorbachev to go to India and learn how, for centuries, the 
people are living together, whether they are Hindus or Muslims, whether they 
speak one language or the other, whether they profess one religion or the 
other. So, what has sustained us is the sense of accommodation, the sense of 
toleration. Today, I feel that that sense of accommodation is being defeated, is 
being edged out. 1 request the people on this side that it is not really a question 
of a particular political party. The question is a bigger one, that is, to save the 
country. This country cannot be saved if it is said to be belonging to only one 
religion. This country belongs to all of us, whatever may be our religion. We 
are all Indians, and for God's sake, don't bring in politics in the Services. 
Already, there is so much politics in the services. In fact, I can say that certain 
views which the Secretary to the Government of India is expressing today, 
they did not do so ten years ago or twenty years ago. Some hon. Member has 
referred to Jawaharlal Nehru. Jawaharlal Nehru had sent a letter to the Chief 
Ministers stating that for God's sake, don't encourage the R.S.S. and see to it 
that the R.S.S. is not encouraged because they are spreading hatred which is 
against the spirit of the country. 

If you like, 1 would bring the letter tomorrow. My request, here, is, let 
us rise above this kind of things. If the Centre believes that this Circular is bad, 
it is equally bad in Gujarat. It will be bad if you apply it to anybody. Let us not 
bring politics in Services and let us all rise to the occasion and see that the 
ethos of the country is preserved,.    Thank you very much. 
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): May I have the 
sense of the House? Our mandate is to sit up to five. It is already five. There 
are three more hon. Members to speak. Then, there is a statement which, as 
the hon. Minister has said, he has to make it today, and, thereafter, I believe, 
there is a statement by the hon. Law Minister regarding the lathi-charge. 

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS 
(SHRI RAM JETHMALANI): I can do it tomorrow. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): May we sit 
beyond five? 

AN HON. MEMBER: We can do it tomorrow. 

SOME HON. MEMBERS: We should finish it. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): May I have the 
sense of the House to continue? 

SOME HON. MEMBERS: We should continue. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): There is also a 
statement by the Foreign Minister. 

AN HON. MEMBER:   Will it be taken today? 

, THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Yes, we should. 
We should be. If we had eliminated the time on interruption that has taken 
place, perhaps, we would have finished everything by now. Let us continue. 
The next speaker is Mr. Prafull Goradia. I am sorry. My apologies to you; I 
looked in the wrong direction. 

SHRI PRAFULL GORADIA (Gujarat): Mr. Vice-Chairman, I think the 
strain has been so intense that I can well understand that you looked the other 
way. Only the last two speakers have talked about the future; the ethos we 
have speculated. We have also talked about the Constitutional reforms which 
have nothing to do with today's subject. So, it happens. I think we have built 
up a momentum. Actually, the matter is comparatively small and simple. The 
Gujarat Government, I don't think, had an intention of inducing the Government 
Officers, either of its own or of Centre, to join the RSS. It was just in response 
to the demand made by a number of employees--because in their early years 
they had been attending or used to attend the RSS 
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shakhas: "Kindly let us continue or resume attending the shakhas. 

SHRI RAJUBHAI A. PARMAR: Nobody has demanded that) ... 
(Interruptions)... 

SHRI PRAFULL GORAD1A: So, it was a simple demand. It was not 
an attempt to induce.... (Interruptions) ... 

The second point, Mr. Vice-Chairman, Sir, is, this essentially applies 
only to the State Government service. It has nothing to do with the centre, as 
it has been confirmed, and Article 309 of the Constitution clearly expects the 
State Government to make its own service rules for its employees, and, 
therefore, the question is: Are we really right in discussing this issue at such a 
great length and in detail in this House? 

. The other point is that the matter is sub judice. This has, somehow or 
other, escaped the attention of many of us. There are two public interest 
litigations pending before the hon. High Court of Gujarat at Ahmedabad. One 
is by the Rationalist Association, and the other is by the Lok Adhikari Sangh, 
along with the Saurashtra Shramik Parishad. The application nos. are 
SC(A)328 and SC(A)365 of the year 2000. And, as it happens, the case was 
to be heard today. Perhaps, the Court has already given some judgement, and 
here, on a parallel basis, we are discussing this issue so hotly and in such 
great detail. Whether a matter that is sub judice should really have been 
discussed or not, is really for the more knowledgeable to decide.' 

Then, of course, the question is what the Court have said. Now, a 
brief reference has been made, but I have a list of 15 cases, starting from a 
case by the Supreme Court, and, at the other end, a case by the Dehradun 
District Court which clearly exonerated the RSS from being a political 
organisation. 

Thirteen High Court cases lying in the High Courts, ranging from 
Punjab in the North to Kerala in the South, have all been decided and some 
employees of the various State Governments got discharged because they 
were found to be attending the RSS Shakhas. 

There were others whose applications for jobs were rejected on the 
basis of the fact that thejjpwere known to be associated with the RSS.' But the 
courts, in every case, have exonerated RSS from being a political 
organisation.  These cases range from 1955 to 1983, a total of 15. Then, of 
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course, there is the Constitution of the RSS, which was written in 1949. Article 
3 of this Constitution is very clear. It says that RSS is a socio-cultural 
organisation and it has nothing to do with politics. Now, fair enough.. 
...(Interruptions)... Now, the question is, there is scepticism on this issue. So, I 
am trying to clarify that if the RSS was really meant to be a political 
organisation, then, where was the compulsion to form a separate organisation 
called the Bharatiya Jan Sangh in those days, and, today, the Bharatiya Janata 
Party? Otherwise, all of us would have come here, elected on the RSS ticket. 
But, unfortunately, that is not possible. (Interruptions). So, you are happy 
again now. This Constitution, which I have briefly referred to, was finalised in 
consultation with the then Government of India led by no less a person than 
Pandit Jawaharlal Nehru. This was in 1949. Now, to cast aspertions on the 
Constitution is really somewhat unfortunate. Testimonials were given by 
various non-Sangh Parivar leaders, ranging from Mahatma Gandhi to Dr. 
Ambedkar to even the great Pandit Jawaharlal Nehru. The RSS, in the 
splendour of its uniform and band, was invited to march down the Rajpath on 
the Republic Day Parade of 1963, for the services rendered by it when China 
attacked India in 1962. There were these kinds of events. Not to forget Lok 
Nayak Jayaprakash Narain, who, in 1974, paid glowing tributes to the work 
being done by the RSS. I am also told that Dr. Ram Manohar Lohia, in 1963, 
happened to visit the RSS OTC coaching class in Kanpur and was all praise 
and was saying that he had been there to induce the RSS to join politics. 
Although it did not seem that he would succeed. (Interruptions) These are the 
things that will come and go. But there is something that makes me very 
anxious' personally, as a human being. It is about the anxiety expressed by 
some employees of the United Bank of India, Daryaganj, and some class III 
employees of the United Commercial Bank in Calcutta, who talked to me when 
I was there in Calcutta. They said that they are very apprehensive that the 
controversy over the RSS not being attended to, or, not being allowed to be 
attended to by the Government, may eventually gain momentum and it may 
land up in a situation whereby the bank employees may also not be allowed to 
join trade unions. Because these banks are departments of the Finance 
Ministry; they are not even limited companies. Their employees are allowed to 
join trade unions which are clearly linked to political parties. So, these 
employees, friends of mine, these class III employees, are beginning to feel 
apprehensive as to what will happen. Will their fundamental right of joining 
trade unions ever get knocked down by some court or the other?   I 
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think we should exercise restraint before we threaten this fundamental right of 
workers to be members of trade unions. ...(Interruptions)... 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please 
conclude now. 

SHRI PRAFULL GORADIA: Government servants are not allowed to 
join unions, but in the public sector, where all the shares are held by the hon. 
President of India, they are allowed to join politicised trade unions and, 
naturally, they do not want to be cheated of their rights to be members of 
these unions. 

Then, of course,.... (Time bell). 

Sir, I have taken note of your bell. I will just make one point and in a 
very disciplined manner I will sit down. The opposition that comes from my right 
hand side did not surprise me. But the opposition that comes from my friends 
sitting directly opposite to me suprised me a little. Maybe, it is because I am 
new to the Parliament. But, if I remember correctly, if we go back to the genesis 
of the Emergency, it was because a Government servant -campaigned for a 
political candidate-- and, eventually, the Allahabad High Court said that it was 
illegal to have done so and unseated the candidate concerned—and that 
ultimately resulted in the Emergency. (Interruptions)... 

SHRI JIBON ROY (West Bengal): That means the Constitution 
prevents a Government servant from taking part in the election campaign of a 
political party. (Interruptions)... 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): You had your 
time. (Interruptions)... You had your time. (Interruptions)... Please don't 
disturb. Otherwise, we will have to continue the discussion up to 8.00 P.M. 

SHRI PRAFULL GORADIA: Eventually, that Government servant had 
been politicised and it was proved by the fact that he was rewarded, not 
because he was a Government servant, but obviously because he was mixed 
up with politics, and he was an hon. Member of our august House for several 
years. That is all I have to say. In sum and substance, let us call a halt to this 
debate because I think we have really no right to interfere in the affairs of a 
State. We have heard what the courts have said and the matter is sub judice. 
Thank you. 
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SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Sir, it is the fag 
end of the debate. So, I won't take much of the time of the House. Just one or 
two apprehensions I would like to share with the House. He is smiling, Sir. 
(Interruptions)... 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Who can stop 
him from smiling? (Interruptions)... 

SHRIMATI JAYANTHI' NATARAJAN: Sir, I hope he will continue to 
smile till I finish. 

Sir, the hon. Prime Minister has said that the RSS is a social and 
cultural organisation. All of us have so much of respect for the Prime Minister 
that we can't at least, I can't-stand here in this House and tell the Prime 
Minister on his face that he is wrong. But what kind of a social and cultural 
organisation is it! The Prime Minister has also said that the RSS is his soul. 
He said, "the RSS is my soul". Unfortunately, the RSS from its Central 
Publication House has brought out a book called "Param Vaibhav ke Path per" 
detailing more than 40 organisations created by the RSS for different tasks 
and the BJP, as a political organisation, figures prominently in it clubbed with 
ABVP, Hindu Jagran Manch, and so on. Therefore, whether the official 
publication of the RSS is right or the Prime Minister is right, it is for the Prime 
Minister to say. 

Secondly, I want to say this. If the RSS is a social and cultural 
organisation, it is very good. I have only two points to make and I will make 
them very quickly without getting into any controversy. The thing is that the 
RSS's oath, which I read before coming to participate in the debate because I 
wanted to know what it was, as the entire House is so agitated about it, when 
the RSS, according to the Prime Minister~we all respect the Prime Minister-is 
only a social and cultural organisation, says apparently-please correct me, if I 
am wrong; I will show you that~"I most solemnly take this oath, that 1 become 
a member of the RSS in order to achieve all-round greatness of Bharatvarsha 
by fostering the growth of my sacred Hindu religion, Hindu society and Hindu 
culture". In a complete break with the Constitution of India, the prayer says, 
"Affectionate Motherland, I enternally bow to you, O Land of Hindus, you have 
reared me in comfort, O God Almighty, we the integral part of the Hindu 
Rashtra salute you in reverence, for your cause have we girded up our loins, 
give us your blessings for its accomplishment".  These are very good 
sentiments.  Who can argue against 
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these sentiments, if we were a Hindu Rashtra? If we were to admit here that 
we are a Hindu Rashtra, these are the sentiments that the entire House should 
resound and endorse. The RSS guru, Golwalkar, declared in 1946, "it was the 
saffron flag that represented our great culture. But our leaders had set up a 
new flag for our country, the national flag. Why did they do so? It is just a case 
of drifting and imitating. Ours is an ancient and great nation with a glorious 
past. Had we not got a flag of our own? Had we not got a national emblem all 
these thousands of years? Undoubtedly, we had. Then, why is this utter void 
and utter vacuum in our mind? Even during the freedom struggle, when the 
whole country adopted the tricolour as a symbol of resistance, the RSS never 
accepted the national flag". 

Sir, then, about the Constitution, the RSS says " it is absolutely 
nothing. It has absolutely nothing which can be called our own. Is there a 
single word of reference in its guiding principles to what a national mission is 
and what a key- note in life is?" This appeared in the "Bunch of Thoughts" 
published by the RSS in 1996. Sir, the RSS, a social and cultural organisation, 
says that India should be ruled -and this goes directly to my colleagues from 
Tamil Nadu, from the DMK- maybe they are not aware of it -under one flag, one 
leader, one ideology. And that it is totally against the federal structure of the 
Constitution. In Guru Golwalkar's communication to the first seesion of the 
National Integration Council in 1961, he said that today's federal form of 
Government not only gives birth, but also nourishes feelings of separatism; in a 
way refuses to recognise the fact of one nation and destroys it." It must be 
completely uprooted, the Constitution be purified, and a unitary form of 
Government be established." And my respected colleague, Shri 
Thirunavukkarasu, gets up here and says " you cannot divide us." 

I assure you that it is not our intention to divide you. Who can 
possibly question your commitment to the unitary form of Government? One 
India. Whose India? One India, one rashtra, Hindu rashtra. Ifthatiswhat the 
allies of the BJP, the NDA, whatever it is .. (Interruptions) 

SHRI P.N. SIVA (Tamil Nadu): Sir, I would like to give a clarification. 
Since she has addressed us, it is our responsibility to clarify. She is accusing 
us...(Interruptions)... 

SHRIMATI JAYANTHI NATARAJAN : I am not accusing. 1 am just 
making a statement. ...(Interruptions)... Sir, I am not yielding. (Interruptions) 
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SHRI SATISCHANDRA SIT ARAM PRADHAN: Are you objecting to 
one lndia.(Interruptions) Do you agree with 'one India' or not? (Interruptions) 

SHRIMATI JAYANTHI NATARAJAN : I am not yielding. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Mrs. Natarajan, 
kindly look at me only so that this controversy does not take place. 
(Interruptions) 

SHRIMATI JAYANTHI NATARAJAN : Certainly, Sir. May I continue, 
Sir? (Interruptions) 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please 
continue. (Interruptions) 

SHRI P. N. SIVA: It is our duty to clarify, Sir..........(Interruptions)... 

SHRIMATI JAYANTHI   NATARAJAN :Sit,   I am not yielding. 

....(Interruptions)....' 

SHRI C.P. THIRUNAVUKKARASU: 'Jai Hind'. What is the meaning 
of this?.. ..(Interruptions)... 

SHRIMATI JAYANTHI NATARAJAN : I am not yielding. ... 
(Interruptions).... 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please take 
your seat. 

SHRI P. N. SIVA: If you say "Social organisation", it will open the 
Pandora's box, in our leader's contention. She cannot question us over what 
we are advocating and all that. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): She is making 
a certain statement. She is entitled to it. There is going to be a reply on this 
from the hon. Minister. Please sit down...(Interruptions). 

SHRIMATHI JAYANTHI NATARAJAN : We all know what the RSS is. 
I think we can make statements on either side of the House. The only one 
report which really caught my attention was, that even before the allies of NDA 
were told about the Pokhran blast, one hour after the Pokhran blast the RSS's 
"Organiser" brought out a special commemorative volume, congratulating the 
Government on the Pokhran blast. That shows the status of the RSS in the 
Government. Therefore, Sir, I will not say anything more 
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about it. What bothers me most are only two things. I just want to clearly 
articulate what my apprehensions are. First of all, let the RSS be a social and 
cultural organisation. The question here is very simple. If Government 
employees are allowed to join the RSS, then there should be no two opinions 
on the fact that civil servants should be utterly and completely sacrosanct. In 
any democracy, specially, in a third world country like India, the civil 
servants- the State Government servants and the Central Government 
servants- make or break the life of thousands and thousands of people who 
live below the poverty line in terms of giving them ration cards, in terms of 
seeing that the essential needs of the people are met. The civil service has to 
be a steel framework, has to be completely sacrosanct, has to be completely 
free of divided loyalties and has to be, in every way, above narrow political 
and partisan considerations. Unless we accept that, we will be striking at the 
root ......  

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please 
conclude. 

SHRIMATI JAYANTHI NATARAJAN: Sir, I will just make one more 
point. Please bear with me. Unless we accept that, we will be striking at the 
very root of our administrative system and the entire administrative system will 
collapse. Therefore, if the RSS had been a part of the Government, if in any 
structure, it had been accountable to the Government, to Parliament, to the 
ruling party at least, or to an ordinary Member of the BJP, then we would have 
a forum to question them. At least, if the leaders of the NDA had got up here 
and said boldly as the Prime Minister had said,"We are members of the RSS", 
we could question them on the ideology, we could question them and say, 
"Look here, they are going wrong." We could question them and say, "How can 
the RSS challenge the National Flag?" For example, I object strongly to their 
saying that there is only one culture in India. Whose culture is it? Whose 
culture are you talking about? (Interruptions). I am sorry.. We have a Dravidian 
culture. You are imposingthe Hindi culture upon the Dravidian State which we 
will not tolerate. We will not allow this. If the RSS is a cultural organization, it is 
the RSS and the VHP who have done this with 'Water'. What they have done 
to M.F. Hussain, what they have done on the streets, what they are doing 
everyday, is cultural terrorism. God save us from this culture in this country. 

THE VICE-CHAIRMAN: Madam, you are going off the track. 
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SHRIMATI JAYANTHI NATARAJAN: I am sorry, Sir. I will come 
back. 

THE VICE-CHAIRMAN(SHRI ADHIK SHIRODKAR): We had enough 
of'Water' and enough of'Fire'. Let us stick to the subject. 

SHRIMATI JAYANTHI NATARAJAN: I will come back. I beg your 
pardon. I feel that this is totally on the track. But if you feel that it is not, I will 
come back. "My point is this. God save us from this culture, if this is the 
definition of their culture. In a Fascist State - I am not saying that they are 
Fascists - in a Fascist organization, a Fascist party, say in Germany or Hitler, 
when they suborned the State, they at least, became a part of the State and 
they served the structure of the State. We object to an organization even if it is 
religious and apolitical that suborns the State to its activities. Here the State 
Government employees and the Government is answerable to the RSS. At 
least, if the RSS had been a part of the Government and was answerable to the 
Government, we would not have objected to it. Here they are making the entire 
Government answerable. 

Lastly, I would like to talk about coalitions. It is a very serious 
problem that occurred to me. I would like to share my concern with the 
House. Here we are talking about a certain philosophy of the BJP which the 
BJP has set aside. They did not even have their own manifesto this time. 
They formed the NDA. They formed it on the basis of the sacred principle 
of federalism. They formed alliances with parties like the DMK in Tamil 
Nadu and the TDP in Andhra Pradesh. Now they have come to power. They 
have got the mandate. But what about the principle of coalitions? Here we 
have the allies of the NDA seriously questioning the Prime Minister's action. 
Here we have Chief Minister of Tamil Nadu -1 congratulate him - asking the 
Prime Minister to kindly review this. He does not agree with this. What 
happens to the principle of coalition? If it is completely ignored ......... 

SHRI P. N. SIVA: This is the real spirit of coalition. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Please 
conclude. 

SHRIMATI JAYANTHI NATARAJAN: Sir. my last sentence on the 
subject. 

THE VICE-CHAIRMAN(SHRI ADHIK SHIRODKAR): I am hearing 
this for the last ten minutes. 
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SHRIMATI JAYANTHI NATARAJAN: They are interrupting me. 

THE VICE-CHAIRMAN(SHRI ADHIK SHIRODKAR): Please don't 
digress. Stick to the subject. 

SHRIMATI JAYANTHI NATARAJAN: I would have welcomed it if in 
the true spirit of the idea of coalition, the ideas, the contentious ideas of the 
BJP and of the RSS had been altered to suit the democratic perceptions. But 
what is happening? Their allies are playing vapAo them. Democratic realities 
and perceptions are being altered to suit the RSS. 

This is the tragedy of this country. The DMK, instead of categorically 
asking the Prime Minister whether he is going to withdraw this order or not, — 
the DMK had earlier, in its manifesto, called the RSS an octopus ~ they are 
calling the RSS a social and cultural organisation. It is for the Chief Minister to 
explain this. As citizens of Tamil Nadu, we wonder if this is their real stand, 
then,...(Interruptions) 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Please 
conclude. 

SHRIMATI JAYANTHI NATARAJAN: I am finishing, Sir 
...{Interruptions)... If they have any sense of shame, they should withdraw their 
support from this Government and not stick to power. 

SHRI S. VIDUTHALAI VIRUMBI: Sir, the fact is that when TMC 
fought alone in the Parliamentary elections in Tamil Nadu, they lost in all the 
seats. Subsequently, they decided to have an alliance with corruption. That is 
the deviation...(Interruptions) 

SHRI P. N. SIVA: Sir, the reference to Chief Minister should be 
expunged... (Interruptions) 

SHRIMATI JAYANTHI NATARAJAN: 'Chief Minister' is not an unparl 
iamentary word.. .(Interruptions) 

SHRI P.N. SIVA: We do not change colours. We are not chameleons 
like you people...(Interruptions) 

SHRI S. VIDUTHALAI VIRUMBI: Shri Peter Alphonse himself had 
said in a television interview that the TMC would oppose religious 
fundamentalism as well as corruption. But now they have joined hands with 
corruption. This is where they stand...(Interruptions) 
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SHRIMATI JAYANTHI NATARAJAN: They are corrupt as well as 
communal. That is the problem...(Interruptions) 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Mr. Alphonse, 
please sit down...(Interruptions) We are deviating from the subject. We were 
not willing to sit longer, and now we are changing the subject. 

THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR): Now, Shri Ram 
Jethmalani. 

SHRI RAMA SHANKER KAUSHIK: Is it a statement? 

THE VICE-CHAIRMAN(SHRI ADHIK SHIRODKAR): If it were a 
statement, I will state so. 

SHRI RAM JETHMALANI: I am continuing this debate. The 
statement can wait. It is not a matter of great importance...{Interruptions) 
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR) : Please don't 
disturb. I am unable to understand this...(Interruptions) Please, let there be a 
healthy discussion. 

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS (SHRI 
RAM JETHMALANI): Sir, I wish to start by paying a tribute to this very august 
House. By and large, intellectual arguments are heard with attention. They are 
heard with some amount of concentration and even respect. It is true that 
occassionally some heat is generated. But even that heat is a part of 
democracy. And it shows that we are alive and vibrant. We are a democratic 
Government. 
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THE VICE-CHAIRMAN (SHRI ADHIK SHIRODKAR):    He is 
participating in the debate. 

SHRI RAM JETHMALANI: Am I not a Member of this House? 
(Interruptions) 

THE VICE-CHAIRMAN(SHRI ADHIK SHIRODKAR): You are senior 
enough to know that it is not a reply from the Government.   He is 
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taking part in the debate. Please, let us not enter into a rhetoric which is not 
relevant.. .{Interruptions) 

SHRI EDUARDO FALEIRO (Goa): You are allowing a number of 
speakers from that side. How much time has been allotted? (Interruptions) 

AN HON. MEMBER: On behalf of which party is he speaking? 
SHRI RAM JETHMALANI: Why are you so afraid of my speech? 

[THE DEPUTY CHAIRMAN in the Chair] 

SHRI EDUARDO FALEIRO: Madam, I am on a point of order. I have 
the highest regard for the hon. Minister and I will listen to him with great 
attention. But I had sought a couple of minutes for myself. I hope you would 
consider it. 

SHRI NILOTPAL BASU: Our only objection was that in the morning 
itself, time was allotted, party-wise. Our party was given a certain time and we 
fielded our speakers. Suddenly, the Law Minister gets up and the Chair is 
clarifying that he is not replying on behalf of the Government, but only 
participating, in the debate. Our only query is, on whose time he is speaking? 
Proportionately, the other parties should be allotted time and we will field our 
speakers. Madam, this is a procedural question and this is a legitimate 
question. We want an answer. 

THE DEPUTY CHAIRMAN: I have some names. I do not know 
whether they have finished their speeches, or, Mr. Jethmalani is intervening. I 
have Mr. Sibal's name, Mr. Faleiro's name, I have Mr. Gandhi Azad's name, I 
have Mr. Ramoowalia's name, I have Mr. Arya's name from BSP. These 
names are there. (Interruptions) 

SHRI NILOTPAL BASU: Let us know on whose time he is speaking. 
Government cannot flout the rules of procedure in this House. They cannot be 
law unto themselves. 

THE DEPUTY CHAIRMAN: Let Mr. Jethmalani speak, then I will call 
the rest of the speakers. As the House has agreed to sit beyond 5 O'clock, 
there is no restriction that we should adjourn at a particular time. 

SHRI NILOTPAL BASU: Tomorrow we can continue with the debate. 
(Interruptions) 
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SHRI RAM JETHMALANI: If you want to continue, we can extend the 
time; we have no objection. 

THE DEPUTY CHAIRMAN: Mr. Jethmalani is a Member of this 
House and if he wants to speak, he shouid be allowed to speak. There have 
been interventions by Ministers in between debates. Perhaps, his contribution 
may be enlightening. Then, I will call others. 

SHRIMATI JAYANTHI NATARAJAN: Madam, I have a point. 

THE DEPUTY CHAIRMAN: Now, what is your point? 

SHRIMATI JAYANTHI NATARAJAN: Now, my point is, by all means, 
Mr. Jethmalani can speak now. But you kindly agree to proportionately give 
time everybody else. We can continue it tomorrow. (Interruptions) 

SHRI S. PETER ALPHONSE (Tamil Nadu) : Madam, I have a 
Calling Attention Motion on the first day itself I was not given time. 

THE DEPUTY CHAIRMAN: Okay; we will discuss the matter on time, 
but if I were to remind you that those people who had only three minutes time, 
spoke for 20 minutes, in whose quota the tifne will go? People who had five 
minutes, spoke for 10-15 minutes. Now, in whose quota will it go? We have 
always extended the time in this House and accommodated anybody who 
wanted to speak because this is the way we have run the House. Don't get 
worried if you want to speak a few words more, you can speak. Let the hon. 
member or Minister... (Interruptions)... Let him finish. (Interruptions) We do not 
do such things. (Interruptions) 

SHRI GHULAM NABI AZAD: Madam, We can continue tomorrow. 

THE DEPUTY CHAIRMAN: I have no objection, it is easier for me. 
The main thing is, we have a Statement here in hijacking. Let him finish and 
then we will adjourn. (Interruptions) Let us listen to him. May be, he will give you 
some points to speak for tomorrow. Let him finish. 
 

�� ���� ���� : 	ह���, 	��� �� �� �#�#	6# (�  7���  	6... 
  


�5�62� : ,��� �$b� �ह= (���  ह	���  ह��� 	6 > 
 

�� ���� ���� : 	ह���, 	��� �� �� �#�#	6# (�  7���  	6  %&� (ह� �(  
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�#�#	6# }��� ,X�c#¾# �ह= ह� > 	��� �� �� %&� (ह� > ह ,�(�  �(' ,X�c#6# �ह= ह�  

 

The Deputy Chairman: Which Mantri? there are two mantries. There 
are two Statements that two different mantries have to make, one Statement is 
by... (Interruptions) 
 

7�� �&��' > '( �#�#	6# ह� �� ��O	0���  �� (��� 9�0� ह�, 0c�* (�  
��0��0� 	6, �� ����� �#�#	6# ह� �� ��9�� ;�ह �� (��� 9�0� ह�  R0�� (� ह�,��;($ 
(�  7���  	6  > 9ह �#�#	6# �� 	���  ��� �%� ह&� ह� > 	���  ���� ,� 7�� (� �Kह �(� G�, 
���� �#�#	6# 	���  ��� ह�  >...(������)... 
 
 �� ���� ���� : 	ह���..... 
 


6�5�62� : ,��� ��� 	6 �� ��(� ��ZL �� %[	 ह� ���� > �� �%', 7�+���  
%b�  ह� > �(��� %��7 0$ �ह� ह�, ��(�  ह��� (�  	�7� ह�  > E�� 7�O ��,', A�� �ह= 
(���> No, no. Let him finish. 

SHRJ KAPIL SIBAL (Bihar): Madam, I suggest that Mr. Jethmalani 
speaks today. The discussion can, thereafter, continue tomorrow. After his 
speech, the Minister can make the statement and we can discuss that. And the 
balance of the discussion can continue tomorrow. (Interruptions) That is my 
suggestion because I think... 

THE DEPUTY CHAIRMAN: Okay. But there is a problem. You see, 
sometimes, there are technical problems also. The Minister of External Affairs 
has a meeting with the visiting Foreign Minister. He has to be there at six. So, 
he can lay the statement on the Table of the House and we can have a 
discussion on it later. 

SHRI KAPIL SIBAL: Madam, there are two statements. 

THE DEPUTY CHAIRMAN: Yes, there are two. But I deal with things 
on first-come-first-served basis. The first statement that is listed is of the 
Foreign Minister, and the second one is of the Law Minister. Now, we have the 
discussion which is continuing. So, let Mr. Jethmalani conclude his intervention 
within a short period. Then, I will ask the External Affairs Minister and the Law 
Minister to lay their statements on the Table of the House. You can discuss 
these to your heart's content later. 

SHRI KAPIL SIBAL : I think that is very good. 
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THE DEPUTY CHAIRMAN: Now, Jethmalaniji, not in one hour, not in half-
an-hour; you will have to finish it soon so that the External Affairs Minister can 
leave on time. (Interruptions) ,��� �$b�  	6 �� 9ह ह� �� ���� > 

SHRJ RAM JETHMALANI: It suits us, Madam,... (Interruptions) 

Madam, I was just paying a compliment which you didn't hear. So, I 
am repeating it. 

THE DEPUTY CHAIRMAN: To me or to Mr. Shirodkar? 

SHRJ RAM JETHMALANI: To the whole House, and you are part of 
it. The compliment was that, except for occasional eruptions of heat, we do 
listen to one another's conflicting viewpoints with some amount of attention. I 
am sorry that I have to say a few things which are controversial and which 
some Members may even find provocative. But I hope the hon. Members will 
have the usual fortitude and affection which I have always received. 

THE DEPUTY CHAIRMAN: Yes, I have seen the demonstration of 
it just before I came. I 

SHRJ RAM JETHMALANI: Madam, we are a democratic 
Government, and, in the practice of all democracies, it often happens that we 
cannot do what is wise and proper and we have to postpone it because public 
opinion is not yet ready. 

Today, I believe, we are faced with one such situation. For taking a 
decision at the Central level, the Government must be satisfied that the people 
of India as a whole will approve of this decision; in any event, substantially, 
the people of India will approve of it. On the other hand, if a matter lies within 
the jurisdiction of a State and if the State Government is satisfied that the 
people of that State are quite responsive to the action, that it will meet the 
approbation of the people of that State and that what it is doing will be 
recognised as good and wise by a substantial majority of the people of that 
State, that State may will do it; we might even approve the wisdom of what 
they do, but it does not follow that should necessarily be repeated at the 
Centre because, at the Centre, a different test has to be applied, that is the test 
of the general people of India accepting that decision. Madam, if all that this 
debate is about is whether the Government of India today wants to do what 
precisely the Government of Gujarat has done, that answer can certainly be an 

    281 



RAJYA SABHA [28 February, 2000] 

answer in the negative. We are a coalition Government, and it is inherent in 
the nature of a coalition Government that there must be a fixed, agreed, 
programme. That fixed, agreed, programme is not a secret agenda, is not a 
secret document, but it is a public document on the basis of which elections 
have been fought. That agreed agenda of the coalition does not talk of any 
action of the kind which the Gujarat Government has taken. Therefore, you 
need not ask for these assurances. The coalition Government will hold its 
horses until all the coalition partners are ready to accept a particular decision, 
and the coalition Government is satisfied that the people of India, in general, 
will accept that decision. 

SHRI NILOTPAL BASU : Is Chautala included in that arrangement? 

SHRI RAM JETHMALANI -.Don't worry. You don't have to identify 
them. ...(Interruptions)... 

SHRI NILOTPAL BASU : We were just curious. 
SHRI T.N. CHATURVEDI :You might be a part of it tomorrow. 
SHRI NILOTPAL BASU : Since you were lecturing on coalition... 
THE DEPUTY CHAIRMAN : Okay, go ahead. 

SHRI RAM JETHMALANI : Madam, whenever a debate about the 
RSS takes place, it is inevitable that we think of Gandhiji. He was one of the 
greatest that this country has produced, and doubtless he was the 
uncontroverted, uncrowned, king of India, and the greatest that we could 
produce and such a person, probably, we will not be able to produce in the 
next one century. But, along with that great man, India produced another great 
man to whom, I believe, history has not been absolutely fair. 
...(Interruptions)... I am talking of a person who did not belong to the BJP 
because the BJP did not exist then. I am talking of a great man about whom 
when an impartial history of India comes to be written, his place will be much, 
much, much higher than it is today, and I am talking of the great man 
SardarPatel. 

SHRI EDUARDO FALEIRO : He banned RSS. ...(Interruptions)... 

SHRI RAM JETHMALANI : Faleiro, at least, you know me as a 
lawyer; I don't make foolish arguments. Listen with some attention. 
...(Interruptions)... 
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DR. BIPLAB DASGUPTA : Normally, you don't, but this time you did. 

SHRI RAM JETHMALANI : Madam, it is true that this whole nation 
was traumatised by what happened on the 30th of January, 1948. But you 
must assume that the person who must have been traumatised even more than 
the others, must be one who had worked with that great man for the whole of 
his life; that was Sardar Patel. 

Madam, a lot of references have been read. My friend, Satishbhai, 
read quite a few references, but before I go into the other aspects of this 
debate, let me tell you what Sardar Patel said after the tragic incident of the 
30th of January, 1948. Here is the 14th volume of the Collected Works of 
Sardar Ballabhbhai Patel. ...(Interruptions).., It is published by the advisory 
committee since you are wanting to know whether I have written it, I am 
saying this of which the Chairman is Shri Nijalingappa, the Vice-Chairman is 
S.B. Chavan, there is a former Minister of HRD, Chimanbhai Mehta, and a 
large number of them. I do not wish to waste the time; those of you who want to 
know can read the names from any one of the 14-15 volumes. Madam, this is 
a letter which Sardar Patel wrote on the !6th July, 1949, which occurs at page 
187 of the 14th volume. Sardar Patel writes to Mr. Venkataramana Shastri. 
The last paragraph of the letter is, 'Congress today is in some kind of a chaos. 
At least, there is no political body to take its place and it shouldbe our 
common aim to strengthen its organisation.' Quite laudable it is. Everybody 
would have agreed with this. In an effort to strengthen the Congress, Sardar 
Patel says, 'I have advised RSS in the past that the only way for them is to 
reform the Congress from within.' 

SHRI GHULAM NABI AZAD: This is out of context. 

SHRJ RAM JETHMALANI: I will leave this volume overnight today 
so that all of you will discover the context in which it is said. And tomorrow 
...(Interruptions)... 
 

�� �������� "���� ( 2Vह��) : ,��� ?� ��(0�� ह� ? ...(������) 
 
 ����� ���� ��ह���� : �#�0 �� �� ��.'�.'�. (�  7���  	6  �� (ह� ह� 9ह �� 
(ह ����'...(������) 
 
 �� ��� ��]����� : 	�3	, 	���  �� �$b� ?� (��� ह�...(������)... �#�0 
��ह7 �� �$b� (�6 >283 
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����� ���� �ह���� : �#�0 ��ह7 (� 7�� �6  �( �#�0 ��ह7 ��  
��.'�.'�. (�  7���  	6  ?� (ह�...(������) 

SHRI EDUARDO FALEIRO: Will you quote your own Prime Minister, 
Mr. Vajapayee, on the RSS? (Interruptions) 

SHRI RAM JETHMALANI: Listen, I quoted Sardar Patel because he 
was one of the greatest leaders and one of the greatest Indians. I have my 
own intellect and I have my own understanding of history; I am a student who 
has studied the RSS and its activities and I will now share with you of what I 
think of the RSS. 

. AN HON. MEMBER: Do not get excited. 
 

SHRI RAM JETHMALANI : I never get excited but I only appear to 
(Interruptions) ��� 	� ��� ह�� ...(������) 

SHRI KAPIL SIBAL: It is not good. Never be so candid in public. 

SHRJ RAM JETHMALANI: Madam, candidness is my greatest virtue 
and, perhaps, the only virtue left. I am now seventy-six years old and there are 
few things which excite me and certainly it is not Kapil! 

SHRI Y. RADHAKRISHNA MURTY(Andhra Pradesh): This is an 
entertainment Session, Madam. ..(Interruptions).. 

SHRI RAM JETHMALANI: Madam, there is another aspect which must 
be clarified. What does membership of a political party or membership of an 
organisation mean? I believe, you belong to a political party in preference to 
others to which you do not belong because you disagree with it less than you 
disagree with others. I do not think any human organisation is so perfect that 
you will accept hundred per cent of what that organisation does. You may not 
like some actions or some omissions of the RSS but, Madam, as a Baden 
Powel Scout, I have worn a khaki short, but I have never attended an RSS 
Shakha and I have never become a member of the RSS. But my own 
intellectual conviction is that the RSS is a reservoir of patriotism, good 
character, and committed to the integrity of India. ...(Interruptions)... Let us 
now get into some very, very important historical facts which are always 
forgotten. In the history of pre-Independent India, Madam, the last attempt to 
unite the two major communities of India was Khilafat Movement. People have 
serious difference of opinion with what Gandhiji did. Some people think 
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that the Khilafat Movement was an ill-advised step; some people think 
otherwise. I personally speak that any price was worth paying at that time for 
the sake of securing the unity of the two communities to fight the Britishers. 
But the experiment of the Khilafat Movement failed in 1924. It was apparent to 
everybody that a struggle which will take place against the Britishers 
unfortunately will not be a united struggle but perhaps will be a divided house. 
So, it happened and it postponed the freedom of India by perhaps at least two 
or three decades. But, the RSS was born when the Khilafat experiment failed 
because some people realised that now we have to go alone. That is the origin 
and I believe - I do not remember the exact date ~ the RSS was born in 1925. 
..(Interruptions)... Madam, there is one fact which must be remembered. 
...(Interruptions)... 
 

�� ��� �"#� #B2�# : ����� (� 0b�: 	6 ?� �(� �5ह���? ...(������) 
 
 �� ��� ��]����� : �� (& � C��� �� �&��' >...(������) 
 
 �� ��� �"#� #B2�# : ��K��� (� ��G ��� ह�>...(������) 
 
 �� ��� ��]����� : ��(�  �R��  �� ��� ह��  , �� C���-C��� >...(������) 
  

����� ���� ��ह���� : ����� (� 0b�: �7 �ह5�� , 	&�0	��, ��%, �7 
�	0 (� 0b �ह�  G�, �� � ?� (� �ह�  G�  ? 

SHRJ RAM JETHMALANI: If your philosophy had succeeded, India 
would have been 20 parts, not one or two, but 20 parts. ..(Interruptions)... Did 
you not pronounce that every linguistic group with a separate nationality?... 
(Interruptions)... That was your phiolosophy. 

THE DEPUTY CHAIRMAN: I have to adjourn the House. You have 
only three mintues. ...(Interruptions)... We have to get a statement. 
...(Interruptions)... I would suggest that as there are only five or six mintues 
left and the Minister for External Affairs has to leave, I keep the discussion 
closed now for today. Let the Minister for External Affairs lay his statement. 
...(Interruptions).Mr. Minister, do you want to lay your statement or do you 
want to read it? ... (Interruptions)... Both the Ministers can lay their 
statements. ...(Interruptions)... The copies of the statement will be distributed 
straightaway. ...(Interruptions)... 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI JASWANT 
SINGH): I can read it within five minutes. ...(Interruptions)... 

285 



[28 February, 2000] RAJYA SABHA 

THE DEPUTY CHAIRMAN: Okay. ...(Interruptions).. 

SOME HON. MEMBERS: He can lay it. ...(Interruptions).. 

SHRI JASWANT SINGH: I would have assumed that it is of sufficient 
importance and interest to the hon. Members. 

THE DEPUTY CHAIRMAN: I have no objection. If you want to lay it, 
you lay it. 

 
SHRI " JASWANT SINGH: I will read it very quickly... (Interruptions)...  

  
�� ���� ���� : 0� (� ����' >...(������) 

 

�� ��� �"#� #B2�# : 0� (� ����' > ���-�#0 �� �% ����' > 

SOME HON. MEMBERS: Madam, he can lay it on the Table of the 
House... (Interruptions)... 

THE DEPUTY CHAIRMAN. If you want to lay it on the Table of the 
House, I ask Mr. Jethmalani also to lay his statement on the Table of the 
House... (Interruptions)... 

STATEMENT BY MINISTERS 

Hijacking of Indian Airlines Flight IC-814 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI JASWANT SINGH): 
Madam, I lay a suo motu statement on the hijacking of Indian Airlines Flight IC-
814 on the Table of the House because the Members do not seem to have any 
interest in my reading it out...(Interruptions)... 

SHRI GHULAM NABI AZAD (Jammu and Kashmir): We have 
interest in the discussion, but not in your reading out the statement... 
(Interruptions)... 

SHRI EDUARDO FALEIRO (Goa): Madam Deputy Chairperson, we 
have a lot of interest in seeking clarifications. It may be fixed for tomorrow to 
seek clarifications on the statement...(Interruptions)... 

THE DEPUTY CHAIRMAN: I have got five names with me on the 
statement...(Interruptions)... - 
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